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MR, DEPUTY CHAIRMAN \ Well, that is
over now. I will put the question.  The
question is:

"Tttat leave be granted to introduce a
Bill further to amend the Rubber Act,
1947."

(Interruptions)

SOME HON. MEMBERS: No, no.

SHRI MANUBHAI PATEL : (Gujarat) . It
is a procedural matter. They staould

accommodate.

SHRI ERA SEZHIYAN : If you assure me
that this will be gone into by tbe Conunittee
on Subordinate Legislation,
(Interruptions)

SHRI SHIVRAJ V. PATIL : If the hon.
Member wants, I can deliver a long lecture on
it; but there ig no point in delaying it. Powers
which are given under the i*ules are very
clear.

MR. DEPUTY CHAIRMAN : I think, the
hon. Minister can reply to fill these points at
the consideration stage. Now, I put this again
to vote. The question is :

"That leave be granted to introduce a
Bill further to amend the Rubber Act,
1947."

The motion was adopted.

SHRI SHIVRAJ V. PATIL: Sir, I
introduce t*h, Bill.
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THE ARCHITECTS
(AMENDMENT) BILL, 1980.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) . Sir, I beg to move

"That the following amendments made
by the Lok. Sabha in the Architects
(Amendment) Bill, 1980, be taken into
consideration,, namely: —

Enacting Formula

1. 'That at page 1, line L <or "Thirty-
first" substitute 'Thirty-third"'

Clause 1

'2. That at page 1, line 3, for "1980"
substitute "1982"".

The questio?! wag put and motion was
adopted.

SHRI P. K. THUNGON: Sir, I beg to
move.

"That the amendments made by the Lok
Sabha in the Bill be agreed to."

The question was put and the mo~ tion
was adopted.

«m

THE APPROPRIATION (NO. 2)
BILL, 1980—CONTD.

SHRI ERA SEZHIYAN (Tamil Nadu): Mr.
Deputy Chairman, Sir, I thank you for giving
me an opportunity to speak on the
Approriation Bill which ig before the House.
Year after year, we have mentioned this fact
the Appropration Bid is a statutory form for
giving the authority to the Central
Government to draw out of the Consolidated
Fund of India certain sums which have
already been
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passed by the Lok Sabha in the form of
Demands for Grants. This House does not
discusg the Demands for Grants, but we take
up the mpropna-tions in a Bill as such. Even
in this form, it becomes a ritual, because, no
full and purposeful discussion could be had.
This Bill covers as much as Rs. 91,934 crores.
To appropriate such vast sums, we require
more time, more enquiry and more
background information. Even in the Lok
Sabha, which is supposed to go through the
Demands of all the Ministries, only ten or
eleven Ministries were discussed there and
twenty-three Ministries were guillotined on
the last day. In the Rajya Sabha we discussed
the working of only three Ministries. Out of
32 or 33 Minstries, 23 Ministries were
guillotined on the last day in the Lok Sabha
and only three Ministries were discussed in
this House. 1 am saying Ministries were
guillotined ard net Ministers. Some-times,
that would have been a good thing.

Last yea, also, I raised this question. For
this Appropriation Bill, which involves a sum
of Rs. 91,934 crores, how much tim, ha; been
allotted? Six hours. How much time each
Party gets? Twenty minutes or so. Therefore,
in twenty minutes time, I should dispose this
of and I should wait for my turn till next year.
We do not know what ig going to happen to
this sum of Rs. 91,934 crores. No system of
control by the CAG is there, when the amount
is spent actually. Once you grant thj; amount,
through this Appropriation Bill, the amount is
spent «nd there is no control. Hence, in all
fairness to this House, to the Parliamentary
system, we should have a standing committee
for each of the Ministries, which will go not
only into the substance of these Demands,
which will go not only into the formality of
appropriation . but also into the question of
how well, how wisely, how economically and
how purposefully these amounts are being
spsnt. By this, there will be a continuous
monitoring and this will
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act as a watchdog in respect of «ach
of the Ministries. Last year, when I
raised  this  question, Mr.  Venkata
raman, the then hon. Minister of
Finance, conceded m, point and he
said he welcomed the idea of the
standing committee. Afterwards,
there were very good discussions in the
Bureau of Parliamentary Studies and
Training. The hon. Speaker came and
applauded that. You also presided over the
session wher, we made very concrete
suggestions. I hope that hon. Minister and the
Govem-ment will come forward to constitute
the Standing Committees;, otherwise it
becomes not only a ritual but a farce to pass
such vast amounts of money without proper
scrutiny and monitoring.

The second point I want to stress ia about
the expenditures of the Government The
Government expendi-tur, for this year cornes
to about 34 per cent of the national income.
About one-third of the entire national income
is in the hands of the State and th. Central
Government. An Expenditure Commission
was constituted in the yea, 1978-79 but when
it was about to present its report after much
labour it was unceremoniously dissolved. I do
not know what happened to the very good
recommendations that we were expecting
from this Committee. While winding up, the
Government said that there was no need for
such a Committee. At that time, when the
Government wound it up on 8lst January,
1980, they made a statement in the House
stating that the Ministries should b, asked to
put forward on a continuing basis suggestion*
for effecting economy in expenditure. For
momtorng the work of the Ministries in this
regard, a Separate Cell in the Ministry of
Finance had been constituted. I would like t,
know what happened to this assurance given
to the 'House, whether , separate Cell in the
Ministry of Finance has been constituted to go
into the question of effecting economy in
expenditure. I would like to know what
work'has been done by this
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separate Cell, supposed to have been
constituted in the Ministry of Finance,
supposed to be monitoring and SUP-posed to
be effecting economies in expenditure. I
would like to know how much economy in
the expenditure of the Government has been
effected by this separate Cell in the Ministry
of Finance.

The Budget now consists of the Ap-
propriation Bill and the Finance Bill. Budget
is not merely a statement of house-keeping of
the Government system. It is an instrument to
shape the economy of the country as a whole
on a rational and planned wav. Of course, we
are having a plmned economy. The
Government believes in economy as well as
in planning. We have had five Five year Plans
and the Sixth Plan ia in operation from the
year
1980 to 1985. But the Budget proposals,
the apropriations made, the amount
allocated to  different branches and
activities of the Government do nolt
appear to give any inkling of being
linked to the plan proposals and tar
gets. Plan proposals are being made
But I do not think that they reflect in
any way the appropriations now made.
The appropriations now asked for by
the Government do not conform to the
targets set, the direction initiated and
the aspirations kindled by the Sixth
Five Year Plan. For example, very
many assumptions made by the Plan
ing Commission itself have gone away.
Price rise and population growth per
haps affect the entire working, the
basis and content of the Plan itself.
Nobody seems to have taken any
notice of this, least of all the person
incharge of the Budget proposals and
the appropriation expenditures. In the
Planning Commission, the assump
tion of population growth was put at
1.97 per annum for the period 1976-81,
1.79 for 1981-86 and 1.66 for the years
1986-91. Butin actual practice, the
1981 Census has revealed that it is
more than 2 per cent. The assumption
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was 1.97 fo, 1976-81, but the actual
experiences has been different. Their
assumed population for India in 1981 was
672 million whereas actually the census data
gave the figure of 684 million. Percentage
may not sometimes reveal how bad the
conditions are. Take, for example, illiteracy.
If you take the period from 1951 to 1981, the
percentage of illiteracy has, of course, come
down. The percentage of illiteracy has come
down from 83 per cent to 64 per cent in the
span of thirty years. Even though illiteracy h**
come down as a percentage in the whole
population those who come under the
classification of "illiterates" have gone up
from 30 crores to 44 crores.

So, Sir, in this one what is the Gov-
ernment's attitude? Even though planning
says something, the Appropriation does not
give priority. For example, to eliminate adult
illiteracy, only five lakh perons were taken
per annum under the care of the fifth five.
Year Plan. In the sixth Five-Year Plan for
1978-83 that wa, put by Janata, they tried,
instead ol taking five lakh per year or 25 lakhs
per quinquennium, they took 600 lakhs at one
stroke and allotted Rs. 200 crores at 1979-80
prices. What has happened under this
Government, the Government that works, the
Government for the uplift of the rural
population, the illiterate masses, the
downtrodden and th, garibs? What have they
done? When they revised the Sixth Plan for
1980-85, the Rs. 200 crores was cut down to
Rs. 128 crores. This is tlie thing that they
have done.

Sir. take the figures of. appropriation for
the year 1982-83. I will confine myself only
to two or three cases where the resources
allotted do not conform—and do not give an,
encouragement for the fulfilment—to the
targets and expectations raised by planning.
Take  water supply and sanitation,
for'example. As per the fifth Five Year
Plan—1980-85—we should
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have allotted Rs. 941 crores for 1982-83, but
we are able to allot only Rs. 709 crores, a
deficit of 25 per cent. For the nutrition
programme of 1982-83, they should have
allotted Rs. 57.5 crores but because of the
resource restraint they have given only Rs. 46
crores. Again a deficit of 20 F cent. Take
irrigation and flood control. As per the Plan
for tbe year 1982-83, w, should have allotted
Rs. 2,918 crores but they were able to allot
only Rs. 2,317 crores—again a deficit of 23
per cent. On vital matters, on matters of
nutrition programme, on matters of water
supply, On matters of ir-

ligation and flood control, you do not
have funds. You cut them drastically.
But, Sir, there is one field wherein this
Government can boast of fulfilment or
overfulfilment of the targets given in
the Five-Year-Plan 1980-85 in three
years' time, that is, in deficit financing.
As per the Five-Year Plan, Rs. 5,000
crores was given as the maximum for
the entire deficit for the five vear
period. What happened? In the first
two years of this one, they have indu-
leged in a deficit planning of Rs. 3,675
crores. This year the deficit planning
is of the order of Rs. 1,381 crores. I
do not know how much it is going to
escalate after three months, afte' six
months with all The prices escalating.
But even with this Budget Eseimate of
Rs.1,381 crores, the deficit for the first
three years has come to a total of Rs.
5,056 crores which has already gone
ever the maximum set up for the en
tire plan period.

Sir, I do concede that there is a restraint on
resources; I do concede that because of
factors beyond the control of this
Government, there is a price escalation
whether it is by the oil or by the petro-dollars
or in the slackening of the exports or the spurt
in the
imports—whatever be the reason. But,
Sir, they should have fixed some pri
orities. When you say you are denying
the nutrition programme of Rs. 1l
crores, when they are denying water
supply to distant villages—which have
been denied drinking- water even after
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I thirty-four years of independence-some priority

should have been put. To a question answered
in this ilouse in this session they gave a very
starting answer. They have allowed tho
coming up of five-star hoteis. Lands have
been allotted by the DDA and the Central
Government in the very heart of this capital to
create new capacity

I of 3,127 rooms of five-star hotels. Sir, in a five-

star hotel, the cost of construction per one
room cornes to ab nut Rs. 6.25 lakhs. You can
calculate the amount they are giving for 3,127
rooms capacity to the proprietors, the persons
who are controlling the Pare Drinks, to the
Coca Cola magnets, to the Campa Cola
maharajas. You hftve allowed them to
construct 3,127 rooms of the category of five-
star hotels or seven or eight such hotels, fifty
per cent of the rooms to be made ready by
September this year for the Asiad. What is the
priority you have got? Do you have the
priority of creating five-star hotels of 100
rooms or 500 rooms, each room costing about
Rs. 6.25 laidis? About Rs. 200 crores come to
this one.

You are very niggardly to allocate Rs. 1l
crores for the nutrition programme. You are
reluctant to provide for Rs. 72 crores more for
water supply and sanitation. But you have
provided enormous amounts for five-star
hotels. I would like to know: What is the
culture, the culture of the Congress (I). What
is the culture of a welfare state? What is the
culture of the Government that works?. What
are the ethos of the 'Year of Productivity'? In
the 'Year of Productivity' are we here to
produce more five-star hotels? Are we here to
give more opportunities to the magnates of
'oca Cola, Campa Cola and Pure Drinks to
po'ilute the politics of this countiy which is
already impure?

In fact, this is not an appropriate
appropriation for the welfare of this country.
This is not an appropriate appropriation even
to further the targets set in the Five-Year Plan
for the welfare of the State for an egaletarian
state, to provide for drinking water to
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dark hotels in the distant villages. But in the
heart of the city you want to create new five-
star hotels. Even the hotel planned by the
Janata Government Ashok Yatrika; which
was meant for the small men is being con-
verted into a five-star hotel. The five-star
culture has come to stay.

Therefore, Sir, with this background, I feel
that the provision of Rs. 90,000 crores odd is
not an appropriation but a misappropriation of
the public fund. It is misappropriation of the
hard-earned money given by way of taxation
by the common man in our country. This is
misapropriation of the power and the
confidence given by Parliament. Therefore, I
would like to have a categorical assurance
from the Minister on these points. Why has
the Government not fulfilled the targets and
the directions given by the Planning
Commission?. Why the Planning has been
delinked from the Budget proposals. I would
like to know Thank you, Sir.

SHRI SHYAM SUNDAR MOHAPATRA
(Orissa): Mr. Deputy Chairman, Sir, as [ have
no scope to speak on the foreign affairs in this
session of Rajya Sabha, I would like to focus
on a few points which have made the people
of India very much concerned about the
happenings in some parts of the world.

Sir, the most important is the trouble in the
Falklands Islands in South America. Sir, it is
very distressing to note that when the whole
world is now against colonialism and new-
colonialism, the Britishers, not forgetting
their role, how they were liquidated from the
east and the west, from the Arab world and
the African countries, are trying to stick to the
Falklands Islands on the plea that they are
there, that there is no Argentine in the
Falklands Island and that there wre 1,800
Britishers in the Falklands Wands, working in
the factories. Si" te 1833 when the British
almost c-onised these islands as
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against Spain, as against France, as against
the Dutch, as against the ether colonial
powers, Argentina has been protesting against
it, and India and the non-aligned world have
been steadfastly saying that those islands
belong to Argentina. The Non-Aligned Con-
ference in 1979 Adopted a resolution which
said:

*'The Conference in the special and
particular case of the Malvinas Islands"—
.that is, the Falkland Islands—"supported
firmly the iust revindication of the
Argentine Republic and exhorted the
United Kingdom to continue actively the
negotiations recommended hy the United
Nations. .."

Sir, our Foreign Minister in the Lok Sabha the
other day upheld the cause of durable peace,
just peace and just decision in regard to the
Falkland Islands. These islands belong to
Argentina and the whole of South America,
Peru, Bolivia, Venezuela and all other States,
are supporting the cause of. Argentina. The
Chairman  of the  Inter-Parliamentary
Association and ex-President of Venezuela
who was here the other day in the Specinl Box
of the Rajya Sabha, has spoken in no
uncertain terms that all the South American
States are behind Argentina in saying that
these islands belong to Argentina, and not to
the United Kingdom. Mrs. Margaret Thatcher
wants to win the election on this issue. She
has not forgotten that Mr. Eden had lost on the
Suez Canal issue oecause it was an imperial
issue—they were trying to colonise Suez
Canal—and Mr. Eden had to go down the
gutters of history as one of the weaklings
among the British Prime Ministers. Mrs.
Margaret Thatcher wanted to show bravado,
wanted to show the imperial power to the
whole world: here are the Marines of the
United Kingdom, the helicopters, the
aeroplanes and the nuclear aparatus that they
are to cow down Argentine. Sir, everybody
knows that Jack Andersc/n is one of the most
noted journalists in the world. I do not know”
if sny Indian journalist has got this news, but
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the U.S. columnist Jack Anderson has said
only two days back in the USA ~-it is from
the United Press International from
Washington—I quote:

"The British fleet, which is now in front
of the Malvinas Islands, is equipped with
tactical nuclear weapons and has the
permission to us«f them as a last resort in a
military encounter with Argentina."

This is what Jack Anderson has said.

SHRI KRISHNA CHANDRA PANT
(Uttar  Pradesh): To which head of
expenditure is all this related?

SHRI SHYAM SUNDAR MOHA-
PATRA: External Affairs.

MR. DEPUTY CHAIRMAN: Yes, please
go on.

SHRI SHYAM SUNDAR MOHAPATRA:
That mean, that the United Kingdom
Government wants to use even nuclear
weapons against Argentina. The world is very
much concerned about ali this. And India, as
the leader of the non-aligned world, has
already spoken on this, supporting the cause
of Argentina.

Sir, I would like to speak on another issue that
is, the Sahrawi Republic. Those who fought
against Spain for a number of years are now in
trouble trying to establish their right of self-
determination. Sir, this issue has u-most gone
unnoticed by the people of India and by this
august House. The gallant Sahrawi people have
been fighting against Spain. Now Morocco or
Mauritania or some others are being influenced
by the imperial powers to deny them the right of
self-determination. The Organisation of African
Unity, which is composed of all the African
States and which has been -* waging a relentless
war against colonialism, against imperial powers,
against vested interests, against Fascism, kas
decided to include the Sahrawi Republic as a
member of the OAU. And after that, there should
;iot be any reason why there should not be
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a referendum for the people of Sahrawi to
give their verdict in favour of self-
determination and independence. Sir, this
great country is trying to uphold the Arab
cause. It is unfortunate that the world has not
been able to take note of the concern which
the African people have been expressing

about these Sabrawi people 1 p.M.
Under the leadership of

Mrs. Gandhi, we have been saying
that we want a just and peaceful solution.
We were waiting-for the referendum under the
auspices of the O.A.U. I hope it will come
ver.v soon. We must fry to expedite the
process so that it can come quickly. Sahrawi is
full of phosphate, icon ariol other minerals
and. therefore, it is substantially
lucrative for the  big. powers today which
call  themseU developed powers. India has
very good relations with Sahrawi People. 1
can: recount here my meeting with the-.
Prime Minister of that country in Northt Korea.
I was there two years back-He had great
appreciation for Pandit Jawaharlal Nehru and
Mrs. Gandhi. He greeted very warmly.  His
country, has come up against colonialism ane?.,
neo-colonialism. They have gathered. in
Sahrawi the nomadic people who had. . no
homeland. They said that India: * must
come forward to help them. India . has been
steadfastly  supporting thr causes of such
nations which have been neglected and  are
down-trodden. I hope that our able
Foreign Minister « will come forward to
support their . claim so that very soon they
should have their own independent State. Al-
ready more than 45 States of tho world have
said that Sahrawi is one of the independent
States under the comi!-. of nations.

We have another episode in the Arab
history, and that is the war between Iran and
Iraq. India has always been trying for a just
solution. In spite ol this, the war has been
going on. It has been a warning to the people
ol the world. It might cause ;> glob war. The
war is fortunately localise



199  Appropriation (No. 2)

[Shri Shyam Sundar Mohapatra]

So there will not be a war of great devastation.
There may not be awoid war. But there
will be war between two belligerent nations. Iran
and Iraq war is a war of that type; without
declaring war, there is war. But what are they
fighting for? They are not . fighting for
anything. On one side, we have a
Government with which we have very friendly
relations. I mean Iran. 'But [ must say that it is
ruled toy a fanatic clique of fundamentalists. On
the other side, there is a secular Government, a
Government  dedicated to  socialism, a
Government led by the Bath Socialist Party
with whicii the Indian National Congress has a
long tradition of friendship and freternity. We
are sandwiched  between two friends.
There is no doubt that the imperialist powers, the
developed nations and the super powers are
involved in this game. Nobody wants to see
Iraq prosper and gather all the Arab power
against imperialism, Unfortun- v ately, people
say and there is a strong rumour that the Zionists
have some relationship with the fundamentalists
in Iran.  Under the leadership of Mrs. Gandhi,
India has been pursuing hard to find a solution to
this war. Last year in April 1981, India gave a
call for the solution of this war, withdrawal of
troops from each other's territory ao that there
may be an amicable solution to this
problem.  Everywhere trouble arises because
of the role of multi-national corporations,
because of the role of big powers who want to
control the African world, the Arab wor.d, the
South-East Asia tjid Latin America. When they
see that imperialism is going to be liquidated,
they want to expand their economic hold so that
they can have economic domination.

Now, I come to Japan. We did not have
much relations with J;.pan. Politically
speaking they are with the Americans bound
by a treaty. After the last World War, Japan
has bsen rebuilt. I had an occasion to visit
Japan last month. What a mighty nation has
grown out of the debris of
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the last World War? 1 had the chance of
joining a peace march in Hiroshima. During
the last War, it was liquidated and devastated.
It was buried under the ground because* atom
bomb was blasted there. But a new
feneration of the Japanese has come up.
They want to have friendship with India.
Our Foreign Minister visited Japan and after
coming back he said that Japan wants to have
economic relations with us. The Japanese
people have great respect for, and they
actually worship, Dr. Radha Vinod Pal when
he was a jurist in the International Court
of Justice. He did not consider the Japanese to
be guilty. He did not consider Japan to be a
war-mongering nation and released aU the
Japanese war criminals.

They have great respect for Rabindranath
Tagore who had visited Japan four times.
They have great regard for our Father of the
Nation, Mahatma Gandhi and Pandit
Jawaharlal Nehru. Every Japanese wants India
to be a friend of Japan. Their Foreign Minister
told me and their Economic Affairs Minister
also told me that they want to identify
themselves with the resurgent India and in our
efforts to make a new India and to develop the
economy of India. That is what our Foreign
Minister said when he oame back from Japan.

The Japanese loan to India today is to the
tune of 10,480 million yens. It is not a small
amount. It is not a joke. They want to help
India in the manufacture of automobiles; they
want to help India in developing its electronic
industry; they want to help India in the
manufacture of locomotives and in everything
else. In certain fields they have gone far ahead
of ali the developed countries of the world.,
such as USSR, UK, France, Germany and
even USA is no match to Japan in the field of
electronics. They have developed most
superior technical know how in this sector.

I had occasion to visit a steel plant in
Japan. It is a most sophisticated steel plant. It
is a most modernised



201 Appropriation (JVo. 2)

steel plant. It is a steel plant wliich is
automatised and computerised. The big
powers will tak, another fifteen years to catch
up with the development which the Japanese
have achieved.

Therefore, whenever we consider the
development programmes, whether they relate
to railways or manufacture of automobiles or
our electronics industry or our general
economic development or development of
technical knowhow, our friend and partner
will be Japan.

With these words I support the BiH"Y and I
submit that all these aspects should be kept in
view when we consider our policies.

SHRI HAREKRUSHNA MALLICK
(Orissa)-. After hearing the hon.. Mem
ber from the Treasury Bench, it seems
that the Government has failed miser-,
ably in respect of our relations with
countries  abroad. We, therefore, de”
mand that foreign  affairs should be'
discussed and I-would like to  know
how much time will be allocated fox..
this so that we can keep our ima,ge ;
" sky hlgh both inside the country and
abroad. .

MR. DEPUTY CHAIRMAN: Shri
Mahavir Prasad.
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@ e wEt 7w a@ fEm oo
& virgesT 07 & AF fEar W @
¢ afew 3 9T AT &9 fea o W
girgnafgtr m e W W
SHTET # WATET @9 F1 | W §E Wies
FTAIZW | FAIHHZA A AT FATA
oo ¥ FEFTCH A QI AT AEET
A 3w 3w o BT oar ) wEa oaw
uy

"Has the Government examined the
recommendations  of  the  National
Committee on the Development of
Backward Areas headed by  Shri
Sivaraman and, if so, what is the reaction
of the Government in this regard?"
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"The - - Government
has not completed the examination of
the recommendations of the National

Committee on the Development of
Backward Areas."

AT AT IAR0 A AT .
action

is likely to be taken for the
development of these &reas?"
IqL I 91 ¢

"Special programmes are already
going on which include programmes
for the intensive development of the
industrially backward areas, special

programmes for tribal areas, hill areas
and desert areas."

wetag, afsd g% wuH W A A
wdr waf T ogE oS w9
wrarfea @rr & S AAT § q99 T
amr &, 3% fawm ¥ fa7 s=@
A A E AT AEE wAgAd ¥
Ia% ddr Fram wE w1 afEa
AT F AT T A A e IEH TGl
f@ar war 2, s@AT 1 =1 9@ w0
7§ 2 W1 7 WE o vEea gl
FT @ & ) wiE w1 &4 fawe #w
aEn, W AN @™ g w® §
fyg® waga & w4 9T § 7g G9G
i 5 =9 fowr 39T 8F 2 9
T ATy ¥ draa A aE g W A
wofay @@ f5 F wwaa & 5 W
it F A w A9 7 @@ 8w,
avaig &1 @wa, g faw ofEe
¥ @ FSTE # WM a3 awa al
WA T T AW AT X aB
g # 3 oA I AE AR
q%d, § NS gT AT | WHEE A%
eardr fFEFme f ag Fer T &
g0 fF o guTe W T S AW 43
qET A W TS 75 g4 F | AT 9T
& Tt #1 F@Ar g A wan g aqo
fegmm W G wEgAA g 1 F
qT TTET EHT fgd, F4 AET T W
FTTqT AT AR, FEr T FavafaETey
AT AT4T W, I TAH AEGAA 8 |

[3MAY 1982 ]

Bill, 1988 206

geis  afeatr & T 7 3T M
amﬁ:m:f'mc?rhnﬁﬂir
% g @d wagA 3 0 fage A
fafra &% 97 ¢7 W F FEq ™9
wr @ g ) wa fgmw wraw
gaT a1 @ faET WA =T o
wfea w22 usal § fage gay
ufag 2 ) vfr =ufe s G &9 Far
wET 8, A% 1976-77 & Wiwg AW
TR g AT o sEm & fF e i ofy
wfig 44 5 &% 57 @ 11 aq
1979-80 T 4¢ 51% T Ay W
geas v A g fage © 5o
Faeq ciFm gfromm g1
2w & faw & & o 9 areens g s
g ore I T G @ fwar oA & 9
fagre & foT 9o w7 &% o s
2\ fagre 1 s Avafer & 99 0¢
& el fwar s @ o 6 wfaw ot
dean A1er At A 77 7 ofaw aF fear
wrar wrfge ar I A3y @i fag o
oA & st d8m 949 wias 8, 31 9¢
a¥ frar 501 1w fze o anf gea w-
AT | AfFT 7g 7@ o o
2w T O whdr @ g fear
s afge ar, afss dar @ fear
ar @1 & foaowmw sRdr & foind,
Jwad wE #r ol ww gEd
wrzaa FAwT F7 foird & e a¢
it fre® Ty 2 99 Tl A g
F AT 9%, FfM ¥ ugwr 9w,
afas ¥ whas o1 ¢ 39% farm

w#‘rﬁrnﬂméﬁuaﬂg

W aﬁhrafrgmm*



207 Appropriation (No. 2)

[ st w7 ga1% ]

ST T 68 TE gu 7 919 g
ST iR ¥ W W WE oAgd W W2
g 7 "iT fr o agd W1 W@ F
gaTy WA w faww ot gFn 9
Wl w1 faew Zmm o o' #1 e
91 WT a9 FT YW F1 A FIAT
aifer | o= Tt A7 smeET wfew
w0 F fan e afaw & wfuw
a1 far awm afge o faEw w1
F1 3T F2 F fau o fea
i

p lCad

B4 5

-

v
% fyd
WA, § a7 AT FFA WA 7
f& gart dw # wfaw Gawa 2
s feaaaa & @ "4 -
aifas dCaTET dr &1 W AW
A AT AT #1 g A6
Fal o9 aF AaT ATETEd 37
41 & gwdar g | vEmw F fau
7 Fgm awm g 5 owfes dw
FOAQ AW AT ATEAT FT FTOO § AT
amrfa® TeavEa 6 3w & fres-

¥3

[ RAJTYA SABHA ]

Bill, 1982 208
ifigfas s g foAw smare
T @, foe awm
Az 7Er &1 A%, feE awm

qreAd § 3 A A 2
TR AN, 35 T £ £ A IH &
i I

]
E
3
o
3

3
29
i
gia
3

e

3 v
F|
§T
3
sl
El
&

4

g

e
T
2

2w o o
]
i3

13443
E



210

Bill, 1982

[3MAY 1982 ]

Appropriation (No. 2)

209

.mm...ﬁ EE "_.__,l(...wh..”ww. E4E & " F W_w ¥ EpH
wmm Mm,fm.m:.hm,m.mﬁm w wmm Wmmmmm S E
mﬁmmwm%mu nm:mmr mmm m m« & ﬁw mmrm
i pinIhn
ﬁum,ﬁw % _mﬁwm?”mwamw .wmmm FEEFFE nﬁmmw
mmmamwﬁﬂ e EY o mqm mmmmm@ﬁw mm%m [ we
T HOH B A
mmmmmmw PR EREEcEr s R EE L m%mmmmeW
i 1 A A HHE HUL M
mmwa.MwﬁwmmmwmmmwmmmmaanmmWMNWMMmaw mm
4214 WWJMﬁMﬁwmmwavmwmammﬁ mmmmemmm
I RIHERI HRHE
EREEEEE mm%w % F mﬁWW%mebmwmﬁwMﬂm Ww mmm



211 Appropriation (No. 2)

[3ro ward)™ w1z

T o E ) AW & 98 wfawa s
¥ WiwE ag TR gUT < & FifH I
& 2w & faww #7 a7 ¥ fgem W@
fan 3, avEEra W Ay oA A
Fgar wrgan g f dw w1 fawmr @,
afg Zsr w1 AWT FFET a1 AW w7 fEw
a7 &1 gwan & Ga fF

fagze fear & fafess & 97 gwrdy
A Fw gnfr, gwr Aifs Aw Enir
AT ZaTe AW AT fAw & awA

3o 49 # Afqard faar Tisar wacd
strAr Sy dr 1 wfAard e aisar
el 1 T AW FY Al qF=na
Tar Wi AW F wUST Ay w1 fArT
fear war =T 4% fau &t wea
fear mgr gq®t war war @ A
Al Ag aw G93 g1 osAE g9
e wifgw @) g, 9§ -fa W

[ RAJYA SABHA ]

Birt,\:.l 212

s sifand fas giaar ary w1k
gt ar @i & an qes &
A 35 791 4 % Iqferm wWe o fus
®E AT W & A qi-lda
TR Avefelt # s oWy ER
Wl Yl g€t 3en 9 |id
A fany & 7 4t % gar
Al A GEd W AT G6d
afea atere 7 w4 faar ¥ fadq
I 0 Aff Toat 1 AaT Sleq g
faar sar #die ga% 9 a1 g
9t &g §AT 1% 4\ 52 ag b fg
B UT AT F 1 ga T F g
3@ AT B IR R S g@ T
M Az 3@ faai aga faAt o@ agd
wa aFdl | w40 & g @
wigdr § fa Faiwms ale au gawy
AEF g # A1 Ai7aed Fovaar 757
AT 0T £ 34% are #fa=re 7T
dar fo #1 q29 2z & wiwsi @
T A WF AT AR § froag
g0 dm GF wrard 3B § A wdl
Sttt @ e 29 2@ &1 ZHE F 9240
gt § gd amw & fawmra A
frar &1 Qaar <@ T 1 9
#1487 #| g W AU amf
¥ o9Fa W gk Eidar Ty F,
ar 4g W@ W94 ® Qe 9z 43
gé ax =, wf gaiF  @a) T
qw & AT A F AT FI
TR wiq aed § ¢ 3afau fafeaq
A1t 97 Wii g4 &A@ B AW
FAAT qET &, TF And W AT
Wi AATCH, A(d Sa-3iE G aT
T Gl HEA § R4 IIE Aaq
W% gl AWAT | GAT F gl
Jgdr § gt wifgg @@ afaden
atai &g & OFr Tha A [l
a1 e A ¥ fag arfEd @1 5% Wi
g fawmik g mafa 9@



213 Appropriation (No.2)  [3 MAY 1982 ]
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The House then adjourned four

lunch at thirty minutes past one of the
clock.

[ —

The House resembled alter lunch
at thirty-four minutes past two of the
clock.

[The Vice-Chairman, (Dr. Shtimati) Najma
Heptulla in the Chair.]

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTUILA): We will now
take up further discussion on the Appropriation
BiH. Yes, Mr. Meena.

W gATHT  H (ara®mis) o
qrzolis ®EW ATed AARHA HIEAT,
& za ugilugws fEd asEn 21 AT

#grda 579 & fag @37 AT § |
a1 fedl ¥ SR GW TCARS 8 @Y

\

|

Bill, 1982 214

& qqaqr wifaat s gar, fadidr
Td F wifqdi # A g1 i T9e
¥ arrfea 91 of; 41, Wl FaA F a0z
uE dar Agqa #T ¥ fv g A,
waz f50f qrff & A @ g osa
T & W&, K A A A,
Harg we% g4 o wreq farar
G I i{d ALq F942 ¢ qe
AT B Radr 7g faar dic daraa
@1, fafam  wamEdl 1 Al 97 @
TFITCIrIAA FgaAgigiadt| Ta-
fam & $& amerend 3w W
| g |

TH AW T %72, A g1 THT
am § W @g v oft s
an g foio% s gad ardy gveng
wia av fodr w2l § 1 wiw fgg-
iAW A HaaT FATEATY a9
gy afge Im g sead @
47, @it & {461y ¥ faw awe
FAR F fGo, AT § v &
afus gar ¢ F a0 g iiawfy
7@ ¥ fag Gridrge ad sa@E,
AT S HIRR 934 &, qriaqwe ¥
AT AE@ B 9l & wAE
T 3w & meae f3ara afi @ ar <@r
2, mE woF fegean A% wrdt 22d
# HmA & WA q wade frar g,
9%y TaFAEr  gardil w2z -
wgf fF g A qay qgar g, F@ A
38 ®alwdw wr osE ¥, 34R
WH WAL q24T

TAEAET K HT fd qAT 984
2 maw fou agi A FWre A
gw At 7 arar fEFgsaE
sa@re s1 73 admr g fR 39F
5eg? TATE A9z 0F wiw fFT g
fagy fa=r & qraa aTET ITHE



215 Appropriation (No.2) [ RAJYA SABHA ]

[= gAw < q ]

Z R T BT A4 9 Ty g+
I 5g0 F1a FE2F TAEHTE FT 9T
frear 2, adt T wAr 2 qgRdi
z, Aa wgi g@r g waz @l
O SgETAr SR, ai 9% eyl A
fergema & wrg A1 W@, afw |
Fgm {6 ®0 & F9 0F 418 AN H0
qERdT A @ay g1 AEAr F o

ga¥ fau wasam  age Frar-

3
g
)
.
?

ELE

244
Dl ow v
%%éﬁa%%,
iaﬁﬁﬁg
g5

ol
&
4

T
TSP
oy 3
A%

3

3

%y,

z |

453
o9
f

A

44

4

Bill, 1982 216

@ § WA g, g TeEe fae
A wEET FC G AE T oUW W
PEnEdE Er i ) e e o

oF  gEE AT W 4
a1 qr fF owerE § oovir &7 I
F1 @H FO F AU T TFC
drar @ fF A s sgAr & gy
F1 HHC IN TvES & arg fa=r fea



217 Appropriation (No. 2)  [3 MAY 1982 ] Bill, 1982 218
AT 2 | # AT AW W WA f wmar g & ouw wfeaEe
qWT AEAT E, 40 § WA { wET qgHT Tl &7 agy T F@r

T oar wit = &1 Fear g

IqqAEaR [F0o (FwAT) A
Faaeei] arEr 15 fae
1 zrew fear & 9w 3 fase awd
@ E

fw dar w21 2 7 ar
TG 9 G491 AT 3T 97 A FAA
#, gasr saar faar sar =ifae &
T H I AR 97 a5 A TR
A L g v

Z\ gEw faww @ v @, S
T F AT a1 fEEl g

7 fEm smr 0 # 3z fAEew sEw
weT F "rEAr 9p-fam ww, @
a1 Afewa Srfmw F IEET
FASPEie . .

. -

3,

0
af #rd o o

aET FT AGT W R | W AW
arey fd=w §

st gNTET g, &
frsr & a1t W fAd=s #T W@y 97
areare foar A S, e
WET §1F AT T FAN wGeefeq FHAT
¥ ot fragw e f& = ot

FTI o 0T, AT
gidr & 1 o=
T (HATA F,
HTFRIA-ITATT T

forar sgfer Ay
# fao sfaac
zad fw

= & #fgan #



219 Appropriation (No. 2) [ RAJYA SABHA ]

[+ aA%a< qor

v g | wifae g7 ow faamdt 92
A9 § 9739 ¥ 917 a7 €62 § w17 41 S

&
g

iz
%gi i
éﬁgi 1
'§a?w§a
wd LY d

ﬂ,ﬁ
=
g
- |
24

SHRI ARVIND GANESH KULKARNI:
Madam Vice-Chairman, at the outset, may I
ask if you are allowing me 15 minutes?

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]: Your
party has got 10 minutes.

SHRI ARVIND GANESH KULKARNI;
Madam, Appropriation Bill always takes a
long time.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA: You
should be very appropriate with the time
when you are diseussing the Appropriation
Bill.

SHRI ARVIND GANESH KULKARNI;
Madam, I will limit myself to the time, but
you will bear with me for one or two minutes
this side or that side.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]: Not
only me, but aU of u will bear with yoa
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SHRI ARVIND GANESH KULKARNI:
They will be interested in listening to me.
You don't worry aHjdut that. That is my job
ito make them interested and keep sitting
here.

SHRI' DHULESHWER MEENA; I have
already left three minutes for you.

SHRI ARVIND GANESH KULKARNI:
Since the ladies brigade Js not here. I can
have a safe passage There is no problem for
me now.

Madam Vice-Chairman, I am trying to
make some points particularly in connection
with the Appropriation Bill. I am not much
interested in what should I say about it by way
of introduction. But the important point,
Madam, is that after the presentation of the
budget, the biggest damage which has been
done—Ileave aside price rise etc. about which
you may go on talking anything and we may
also be giving you more fitting re Dly—is the
credit squeeze. Madam, I represent a section
which is mostly concerned with cooperatives
as well as the small scale industries. I have
brought this matter to the notice ot the
Minister of Industry, who is directly
concerned with this, I myself wrote to Mr.
Pranab Mukherjee as soon as I went back.
"For Heaven's sake, don't kill the industry". 1
hope the Minister will take note of it and
again go through it. After that Pranab Babu
was very kind. Recently the Reserve Bank
retraced its step. When they were going for
that compulsory CLR they wanted to take it to
8 per cent, but it had gone to 7.5 pe, cent and
they brought it back to 7.25 per cent. But that
has not solved the problem. There wa? the
other threat about taking the CLR to 40 per
cent. That also they have stopped. If i am
right—the Minister can also go through the
record—all these attempts have liberalised
credit to the extent of Rs. 400 crores. But
already the nationalised banks were in default
in connection With the statutory limitations
with regard to the amount of credit they can
take from the Reserve Bank.
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I thtink, Mr. Minister, the time has come when
again | have to eonvey to you my very strong
feelings. Ancilla-risation in this country is one
of the biggest efforts made in the small-scale
sector. Particularly most of tne public sector
undertakings, TELCO—a Tata company—and
Aanfit Leyland and all such big companies
have given orders as per production schedule
to the foundries and other small-scale
manufacturers to manufacture equipment. Last
time when I was at my home, I met many
industrial chambers. Particularly I was told
that in Pune, Sangli, Kolhapur and Bombay,
across the board, orders were curtailed, fo, the
coming three months, of ancillary products
and about 60 per cent of the production has
been curtailed and lay-offs ar, being given.
Actually when the poor man is begging ior a
single farthing, lay.offs ar. given and the
industry is groaning under the credit Squeeze,
T have also quoted, earlier, some figures as to
how diesel engines have suffered. In Pune, the
biggest factory has cut down 40 Per cent of its
production of diesel engines. This is tor your
information because for want of tim, I have to
go on very hurriedly.

Then we sa, that the infrastructure has
improved to a cetain extent. That is right, but
actually the fact of the matter is that in those
States  where industries are largely
concentrated, like Maharashtra, Gujarat—-
leave aside Uttar Pradesh, Bihar, .tc,—and
then, on the other side, Karnataka and Tamil
Nadu, the shortage of electrical energy is one
of the biggest factors which has affected
industrial production in ths country, leave
aside industrial production, the lack of
electricity, agriculture is stagnating because
no water can be pumped in summer days.
Diesel is not available for many reasons.
Actually diesel ig available liberally—I don't
claim that diesel is not there, but bottlenecks
are there. There are strikes going on in certain
port areas whereby diesel also has become
one of the constraints. That also you will have
to look into because when we are

drawing so much of money and going to
spend if, the test of this expenditure is in the
implementation cf the programme.

Madam Vice-Chairman, while I am on ithe
implementation of the programmes, what I see is
that the 'Food for Work' programme which is one
of the programmes has a place of pride in certain
States because by implementing this programme
for the rural people the purchasing power of the
rural population could be increased. But what 1
find is that you have combined the 'Food for
Work' programme with, what you call, the
'National Rural Development' programme and
many other programmes have also been brought
in. But the important point is, you have reduced
the food quantum and, having reduced the food
quantum whatever meagre resources were
available to the poor people under the 'Food for
Work' programme are denied to them and no food
packet is available to them as before and therefore
they have difficulties. That is how thei 'Food for
Work' programme has become a casualty at
present. I think the Public Accounts Committee
also has made very critical observations on th,
implementation 1 of the 'Food for Work'
programme. I' am not aware of what is happen-
ing, in West Bengal, but they say that the 'Food
for Work' programme is not properly imple-
mented. In Maharashtra—the State from which 1
come—also there are many lapses in the 'Food for
Work' programme. The 'Food for Work' pro-
gramme is realiy as very good programme fo, the
rural emancipation. But, what you call, the recent
growth of corruption everywhere has also
affected the 'Food for/ Work' programme, and 1
think the Minister will look into this problem
because this is more important for the rural
ipopulation.

Then, Madam, another programme

which [ was thinking and which has

affected the entire credit available, is

I the vast expenditure on the Asiad. I

j am toid the Government all alone

I Sticks to, what you call, the limited
character of the Asiad, what the Edu-
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Ministry is spending. But the spending for the
Asiad is done not only by the Education
Ministry. It is a whole complex financed by
various Ministries. I am for the Asiad, i do not
think that the Asiad should have been dropped.
But look at ihe way in which the money is being
spend. Rupees one thousand crores ,re being
spent on the Asiad, on the iiy-overs and various
other struc-tuer; which are being carried out. My
young friend, Mr. Buta Singh, i the / Chairman
of that committee. I wish him good luck. But,
Mr. Minister, for your information and for your
enquiry through your own authorities, I am to
bring to your notice what is going on in the
Asiad at present. This is what I heard from
people and what I read in the newspapers. You
know that the Asiad was thinking of employing
the services of the Maharashtra State Road
Transport corporation to bring in 200 luxury
bus'es in Delhi and that they have given them the
contract. The investment has been made by the
Mabharashtra State Road Transport Corporation.
Now suddenly a new idea has been floated that
the Asiad itself should purchase 200 buses. |
think it is at a stage where the Finance Ministry
has to say yes or no. I think you will have to put
your foot down. Why i is this new interest being
shown to purchase 200 buses? Somebody's
pocket is going to be benefited. I do not want to
mention it because we will be debating on
corruption. I think I should keep all that matter
for that debate. But for th, present I want o know
the result? 1 want to inform you hon. Minister,
that I know who is concerned with the purchase
of 200 bases and I know who is blocking it. The
blocking is not from my.side, it is from that side,
i would request you to look into this aspect, why
this extra interest is ! being'shown in purchasing
200 buses when the Maharashtr, State Road
Transport Corporation has already made the
investment in this.

Then Madam Vice-Chairman, there is a
little more time available for me. There are
two or three other matters which are engaging
my attention. The

[ RAJYA SABHA ]

Bill, 1982 224

fust is ,b°ut the rampant corruption. I do not
want to go into it because we are going to
deal with it. But partL cularly I want to draw
the attention of the Finance Minister to an
observation mad, by the Supreme Court
while ad-mittting a writ against the Chief
Minister of Bihar. This is the urban bank
scandal in Bihar, as it is stated. We are in
such polluted atmosphere. That is why I took
the decision to speak and air my views on
this Appropriation Bill. The money which is
going to be spent, requires an environment
where everybody must have some social
commitment. At present what we see on the
national scene is that there is rampant
corruption in the administration, and there is
rampant corruption amongst the politicians,
thereby vitiating the entire atmosphere in the
country.

Even on the national scene really we wish
that this Government should stay for five
years. I am always on record to sa, in this
House that in the world there are very few
people like the Prime Minister, Mrs. Indira
Gandhi, who can lead a nation. Your party is
fortunate in having her. We ,re aU fortunat, in
having her. But what can she do with her
bands of sycophants and pindaris around her.
How can she achieve any 3 P.M. thing? This
morning, Madarn Vice-Chairman, [ was
discussing with some of my collleagues the
programme of heavy water manufacture
because there were some questions on that.
The programme of heavy water manufacture
is lagging behind. It is not that the Prime
Minister does not desire because under the
Janata Regime we know research and
development had been given , go-by. But the
programm, of heavy water, unless it is
pursued....

SHRI HAREKRUSHNA MALLICK: It is
heavily neglected.

SHRI ARVIND GANESH KULKARNI;
Family matter? What he talks, I do not know.

THK VICE-CHAIRMAN [DR.
(SHRIMATI) NAIMA HEPTULLA)]: He
says it is heavily neglected.
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SHRI ARVIND GANESH KULKARNI:
That is all right. So, I say the programing of
heavy water manufacture is lagging behind
and thereby we are endangering the working
of Tarapur, Rana Pratapsagar, Nerora and
Kalpakkam plants. Not only that, heavy water
is required also because Pakistan is on the
threshold of having the bomb. It may be, but
once they acquire it, is the biggest danger to
us.

Then, I do not know why Dr. Swaminathan
left at this time and gone abroad when in this
country the agricultural research programme is
at™ suffering. You have allotted some money
for it. The Minister himself is a co-operator. I
would ask anybody here who i an agri-
culturist;- what now strains have been
developed durihg the last two or three years?
Why the last two or three years, after 1977
please tell me what new strains have been
developed in this country in wheat, pulses,
groundnuts and cotton. What steps have been
taken? That is why I say that you have got a
leader like Brad-rnan, but you aU Johnnies are
like linesmen. You cannot even hold a bat in
your hand. So, the whole team cannot make an
impact. What I want to say is that a national
perspective has to be taken. We are very much
worried, even a person like me who has lived
all along as a Congressman. I feel that this
party should stay. But your inner bickerings,
the way you are pulling each other's legs, we
know everything. But on the problem in
Maharashtra—Madam, you also come from
that State—I want to spend a minute or two. |
am not going into personal matters. There is a
very wrong policy or foolishness of certain
Member, from that House or from ewherever
they are, in going into the personal and private
matters either of the Chief Minister or of
anybody else. 1 would not like to go into it. It
is a personal matter and the person concerned
will take care of family matters. But we find
that this party in Maharashtra to riven with
factions—one against one, two against
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two, three against three. 1 do
not want to take mnames. But the
poinl is, the previous Chief Minister's
idea of purchasing loyalties through
favours is decaying your party, Mr.
Minister. ~ Acquiring  loyalty  through
granting of favours is the bane in
this country. Very recently [ read
about  Brahmachari, Kamleshwar is

being transferred or after the
expiry of his term, it s
not being extended. Why? Because

Brahmachari wanted a programme and I do
not want to utter those words because you
have also read it and I have also read it and in
ladies' presence it is very difficult to Say what
type of Brahmachari this Brahmachari is. This
Brahmachari always stands amongst , galaxy
of fair-looking ladies and gives discourses on
Yoga. What type of Yoga he can teach, I do
not understand. But the reason given for
Kamleshwar's exit is that Brahmachari
wanted about half an hour or 15 minute, in
Doordarshan. Listen, Mr. Sukul, it is for you.

SHRI P. N. SUKUL (Uttar Pradesh): Mr.
Kulkarni, a Brahmachari is tested only when
he is surrounded by ladies.

ot weftsr avm  wermeit
fatfaa 9% # frx 0, g 91 2 famz

# fire A, st A &7 1@ § Wiy ¢
For heaven's sake don't say that. Even the old
sages in the Puranas have fallen prey to the
ladies. What can you say about thig present
Brahmachari of the 20th century?

SHRI DINESH GOSWAMI (Assam): Ar,
you speaking from experience?

SHRI ARVIND GANESH KULKARNI;
This Brahmachari is surrounded by a galaxy
of beautiful ladies. He wanted to introduce sex
stu dies. One has to really condemn it. I do
not know how; and why this Brahmachari is
being pampered. How can he get admission in
1 Safdarjung? God alone knows. We have a
clever Prim, Minister who knows what is
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[Shri Arvind Ganesh Kulkarni]

going on where, she allows this fellow. I
know from horse's mouth that Surya was
s°kl for a small amount. You are
unnecessarily raiding Angre ox raiding
the other M.Ps, house. Surya was sold for
a sum of Rs. 25000. Even the Rs. 21000
story is wrong.

This Brahmachari  says : |[TTT
fag 10 @@ 10 98 ¥ wfeE

&

2, Tg ANET FFII O |
(Time bell ling.) H, is the friend,
philosopher and guide of Congress (I)
party. There yas a time when the sages
used to say that money is just like earth
or mitti.

SHRI P. N. SUKUL: Many of the
Janata leaders used to go to him for
learning yoga.

SHRI ARVIND GANESH KUL-
KARNI: Your leaders go. This Brah-
machari knows nothing. I do not know
how he teaches yoga.

The VICE-CHAIRMAN [DR (SHRI
MATI) NAJMA HEPTULLA]; Mr.
Kulkarni, your time is over. H you do
not indulge in outside activities...............

SHRI ARVIND GANESH KUL-
KARNI: i am very sorry- My last point
is about price rise. I want one minute for
speaking on price rise.

The VICE-CHAIRMAN [DR (SHRI-
MATI) NAJMA HEPTULLA]: 1 think
that is important. You have wasted your
time.

SHRI ARVIND GANESH KUL-
KARNI: Madam, you are not having your
family here. It Is in Bombay. It is very
difficult for people like me who come
here along with their wives. There are
many Members who do not bring their
wives at all- But I have to bring. While
reading newspaper, I casually asked my
wife why she had gone to the INA,
market. She said tbat she wanted to
purchase fish. I .asked what was the
rate. She said
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that it was Rs. 28 per kilo. I was sur-
prised. This fish is not at all taxed by
Mr. Pranab Mukherjee. He claims and
his officers say: ffff, ~f ?TTcr «rf?

W, have not taxed anything. The fish is
Rs. 28 per kilo. I just looked ** the
newspaper. It was a heavy newspaper
like the Time of India. We have to listen
to these things from wives. This is a daily
morning routine- We slip from the house
at 9-30 A.M. and again we do not go
back till 9.30 P.M. We sit here. It is a
much better place and cool place. I do
not know whether Mrs. Sisodia goes to
tbe market and whether you pay from
your own pocket. Mr. Pranab Mukherjee
has the same problem. We the Members
of Parliament have to purchase
everything from the market. You ask
anybody whether the price hav, gone
down. Mr. MinisteT, 1 ani not speaking
in a light mood. I think Delhi has become
the costliest place in the country, apart
from Bombay because i know personally
ag I come from Bombay and
Maharashtra. Madam will tell more about
Bombay because she purchases many
things in Bombay. What I find is that
price rise is a very serious issue.

Thank you, Madam, for giving me
sufficient time.

st wito Y AT (wreer WIM):
JygATeRs  wWEreaT, ® wvewr @gA
TR §, W4 AE T@ A
fafmm fagos 9T S W W
far + & sew TAIW F F qaT-
aer TEERT F7 % Feaw fm g
@ g F@R T St TS AWK
1w grnfal & foes & faE
8T ¥ NeaTT fean @, i 9T SR
FET 49 Y WEAWEDQ § | QAT
W qE TW AR A WEE Foger
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[ st Al AraE)

TAARZ FTT WA KT T A AT
o F AT e G awear §
fr Sl 7 St 8, 9 ofend § am
T =7 E | oq@ T H FEA AW
fr o ofcars # o wfEAET @M
FE 711 A ST F2-F1T FT G0 A
aart A F W @ § g AT
wroe famr w0 wwa afawar a@ ¥
o= gaT & Tt awg & v erbrarfa

al &, IR FARL FIT
W FERTT g7 39 wrizar ofarsy
¥ g am 39 iAoy wroag
qT FHW AW A Ereet S
ufewre Z9% fad @ &1 awa
2o oA E m oamn
FrT Tl F1 #ifedqTET  ITETeA

a wferfaat & far gromm a0
2 TR AT, R I O wA-
A § W AT w0 A W1Y e
1 F07 § Ty w1 oA frem &
F 9T WET 9 FARET A WNT GrAgE
oifeae H a419 AT AT § | FoAFET
% YT &, a1 N aifeee S
wAar | S afere gw
WA § AY TROTHE W ATy S
gy &, Feraré F1 w2, A7 ot eww,
o 1 forad &, o7 @ & o gyt
WA § W TEE avE ¥ S e
aTIT gra st v fagr amr 2
az wd A F R 0§ A
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Har ot & wmwg wE fa 4 T 3|
¥ ol o w8 wwme &
vy mfrzfor &= wr faee fen
wid forad  gart @ gTa ST U
awEret &1 ux faar smar 8, gfomn
¥ fad s fedi & fordr, zamr wd
ITINT &Y, WY IHET FEAET A &
Tt ¥gd g1 A T fafaarr fam
aadA w0 § o o

W U aay saE 1o (fage) ¢
IYENTEE  WEIRAl, 1982-83 W
osifraee  faw, fomdl 91934 s
90 W 47 FATT TIA &I 7T T TE
F wiT s Warem @R fawmT 108
3, 9w ax @ § oy wgwfa anfr
38w oHad ¥ wgw wga f5 oS
O AAT A GEEAT @« gl
3, 99 AgA WAL W @ uE W
a2 1980-81 ¥ IHwlaz avre 1445
FUg ¥, W9 (@ vz a9 g,
1975 1% 41 9T 0FAHA &9 g
2577 FUEHF ) JHTAET 1981-82
F a9z 7 1539 713 ¥ el a9z
a1 wr  fanss a9z 1700 #1F
urr uewa  3fefaz 2000 FOF
A ATAT W@ | TFAT 1445
FUT @ 2577 HUT AT
ifwfaz w1 1500 FTUT H D AR
1 W1}, WG HTOT qErewifa AgAl
& wEewfa agw § 98 9T Wk
urET ¢ | gEE aTw gW ag Wi

wEgd W 91T ¥ H 320 w07 w9
oA W dy mit | s ey
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woAr @A W agad gl aw
FA 420 FUT A & w1 gafd
T9E F TEG ST Wd W qeew #
WA T F W aw@ A G w
T AT § WIT gAT-F el 1 A6
fie ww fegear s & v ogw
e w1 Efefae ave o1 @ § o
iff fefefre w1 ag a1 2 1 W
gfsar #1 gATA Fon Afed | ag
affr AT gTET S| 0 @
) guft g% a9 ¥ A WErE
A FH ATE @rEr aar g | FE
AT Y 4 AT AT, AT TAL THHEAA
7 2fay | w9 AW ¥ fFaa ofwe
A&t 2 7 31-1-80 W 579.6
FUT I A AT 31-11-80 HI
641. 92 Uz T07, aa fad ofvac
arfr ¥ gi|r P AT s
A E | TH AT FO T IO AT
w7, afew o wew faard
T gt 9y 2, s wror fr
aw & fw we & o oage @
T AT & | W d9W F weET WY W
frest waar FA § AT FIATIT
v f5 &% SRl 97 i 4 3 fea
W | 9T 39 AW oA WE ¥ A’
FIHANT  UFOA IAH F WA 13 FAA
g AaA WwATaad
T 13 FAT G wRe g
oY 3% # ot awige g areqiw ?
IqAATETS WERW, AW A1 FF9 "
g W oS i

fair w7, AT ZHaT faaeT Tiee T,
Ay gz 2 ) femwm ¥ faw @
ATTAT AAT 2, WAl AF A1 IH A9A
AAETT A 2 @ WIfEEY A4
g, @9 At WEl 97 9 am
Sorg fmag & ad A 4
A ¥, 77 ZW WL AW A9 WA E
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FT UL T TR AT {0 a7AT
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ST & A woAr faw o awar F| o,
Y FIE TAT HEAT AT FgAr 2, qAF
TAHE T, T AT T FT AT |y
1 At 77 wewr ar fEm, S i e
T dg W #, 4F W THe g
FIAT | TH TG F WRTAT 977 T
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[ Trw A AT AeA)

& oW daw ¥ wrOT | § HeAr wPvw
oA WAk @ fr de d
¥ "I w9 9% fEmr oo
de Zgw @ fomar Wi § I@w AT,
form & & amar F fad felr W
75 A# &9z a1 g S difx el
qt  faewr fEr 8, seanTeT 1
a1 FUNTETHT 9T OET 6 IEE
ot iy wfafsar @nft 4@ aw T &
FAC AN 9% wEE a1 adw § fora
o 5 Al Sar # WEE
F ogmc T @ 39 emmE
N AT WY AR qATIHE |

o\ T 77E A e dFW  warfevA,
ot sfzar ot &t daw &, 3w A
F W AT OF SEETGH ®F ¥ A
Afarir | o dew & wataw ¥
TR AT A

W g T &Y AT T ATA
v ST AT W AE & FERA |
aw gzl 9T Ag ¥ # qare g f&
A AEETR W 4% ArEAT 9Y, 9%
¥t draur A W ag a1, uig fEe
o & g A F A g fan

JTANTETE  WEIEAT, 99 gAA agl
¢ arg o 41, @ T F I g6
o wgr faelt ¥, S F, waw ¥
e 2aw 7@ e 8, ast fawe W
mr d gEm & fad o ow fag oa
FUT  H9AT WIAT § A 9, IW 94T
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o g & ooy faew & & ofifom,
oy A gEr frew §, sad & Sifa,
g 7 ¥ @ifay, awr ww 9
Afax | g w0 AT e
A9 0T v WO § W, fee
q WAT W, WOAEEr &1 AT
FL¥ AFE FUT  ®HT AWEAT FT
faar, afsw = #07 wwar wEq
F A4 afl ¥ W w@ET #17
T ¥ @ E

T At g g A 3 R S
AT ¥ FAC AEL AW 3 WIT
TH AT BT AT O (4T B AW
¥ ogw oy faward

TE AT A1 ATd HIAES U
gfa gemzm g afaia oF a3
SiEgd WiHe aTE qAr wCh aua
FCE & A Fgar wgan § 5 wel
ot #1 s fagre % =< 0F-0F AR E
s ¥ uF oF dRTa A, 4 A9
ot g famr s & fe feelt @
FHzh A aifvs A 31 9
oy FW ag & aEr g awdl & |
UFAN FAATA 0 NAA & HMG HEET
g & oF o v @l s F W
g fr g 4%=0 91 sy a0 §
g1 9@ T § w9 qET § WIT Whhe
qr$ Gt sy o< AEn Ty ¥ fE oo
FH! FTT FATH § AT CHREAL ATAN
¥ oqer g wmr ¥ oW AW w S
#ia W g s aar faar o @
AT A% 413 SRl A 9T A &
o aven e omar & 1 SOt e
g 8, TR g i g qE g,
faorelt ot srgear wF & W gfew
&Y saedT 4g0 & AR g FE
% fr wrde ard % 4% & v AW
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FATAT AT F, WITHC AT AT 9@
qA o & 9g i A8 qur fF a7
&% g fe = g e o uw,
T §, IART AT AT AT HE
& w7 wrbe ard Wifew & T o
g e Sfew TE @ 2
fs @z argg AN wwSH I g
arly | wwfad gEd F9T e § )
fagre ¥ witweaT & w:t o g
7 g farr &, 79 9T W@ 9T AN F
o 7Y 3, o @ oA ot g W
FTE T g B AAT AE E AT A
Fr ¥ forlt dave 7 2 i o ot-
Feaed  GIEgH F Fawe §, F wEd
¥ f& Ay & dF=0 F o wrev fwa 2,
W EHFE | AT 9 99 3%
at R /Y A, a7 AT A @
mfaT 0 S AT g H a5 q
i ggrar far o @ ¥ ? A sowr
S ¥W WY WIHGE T § W
CICHE Gl i g -

IaF A7 T AT A T qATA ,
qTRR AT T A wwedfrar AW
@I 9T | §1 °AE  gFEafeaT AT §,
ag WY FA—FAT I AE T—aNE
@t aar farar s s At
FIF AT G agF TN EMET 2 | 99
# 7g TArgrgfadwa ¥ 1980~81
#1 39, 97 GIEAAT WA AT AR
gWl, 9 403.31 FUF TCGT #( A
CFAT  @d gWl 268,22 FUW
UTir 135, 09 F0T G SR Higd-
offeiz frg a% § o1z graafes-
¥z L T EL ALES  FAT AEd,
AT gl fe s at®de 7 & 135
FUET  TIA FT 9@ 1 AT | 4
58 Ad T oaws g fe =@ S
gifar o ofsaqa fofaa am &
wifaw ) TEWTIF IR T T

o TE T E 1 BT wET 1 wd a3
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& fs aorz a3 ot ol o¢ agw ad
F 9T aga ¥4 AW, w@ fyely
ag w& Dar Tifer =i gaa orwed
T OH O 73 oFATE WOE W L
foe sy w1 fewda adl grr &, =«
7 N N A AAr Tfgy o

FIQNTERE  HETRAT, UHREAT &
fawa 3§ wedt gar? ardt FAaol amy
aga S w2 @ 4 5 Faar mdf A
HLATL & FAq ¥ 1 AAAFAT F
wyeg ard Ty, §7 AWML T A%
Y g7z W fagr 1 QF gvAr adt
ArerAT G——FT FT 353 o1 &
Forear 71 g 7L F (4% AdA4r 4 907
Ty Y avg w7 faar 7ar | INF AN
ol ot T wer Fraid wrd §, oEieeAe
fafre) ot g fzar 7o & fn g29=
T $FA9HZ dwTw A =ZzT W)
faay wod e qk § wrd & O @
& 1 fagn oFtaws 37% fAT a1
gaam fad mar fear €27 N far
a8, 7@ W srgAna T 7T F qeT
# | g ATX E, BEA(AFT  TAT
¥ e Sy eTgr frar A g, @ @4
for A7 T @10 8,1 A A1 AT qrA)
F\ aez FAT AAT §, AR W I
ad fgaqa, A7 4 @ faq aar v
qra %31 | 72 soar  3faT €T A
ad @i g & A gAr 19 A
g UF ACE mATAEHE T AW S
atdi & aeaT | ANTE 20 AT A
W i A W gERAEEE ®ORT W
qz e faar ¥ | @ F7 WAL § qeLT
F W wYar ¥ E IAA0 50 9T
Wt €3z o1 Af X atq &\ waT w@z
F OAEN T 9@ a1 aar RET
o Fr @ goit, A F AR, qg
g |ur qgt 9% 43T 4 4 G Ay
F | galed  ©F w=q & ar J1 9
@ g FW ¥ 99 SFar W
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(4 @t =m gamw wea|

@q w= &Y, @ @« gf, foraar sear
7| WA IEE! 9 &S HA K[ AT
s /EY AT ATRRA

A% 417, AAT ® faa|r i
mAaT AT Az aw @a # fa
TET T IUAE G G F 1 wAv
xg oA fameor gt A awd g E
yiz fafaa weards &1 7% ¥ F6
FFAT WA T & ZRA TaA A1’ gHA
#, fain g w At faq wa (9 Tz
Ft gt wra@ | q@ Fa-Fn N
fredr 2 7 Fav foiadt Arsrar & 9w
m&mﬁﬁzlﬁrﬁghm
g 3gm wmar fgemr ot w9
AW HoAgl AXE \ WIC A
7z Fay £ f5 fagre & wiEl & weee
saET & sy ) F AT A A1E
&1 St wfewa § s # A€ A
fe Afaa; % sy g WS 7
ST F 1§ KA § AT § W AT
# 20 gAT weiww & 5% § g At
aré € o | 7@ 7T 0% A Wi w7
ATH AR W AN W HOATE WA
oELl g AfFe Ag g H AE ¥
Wit i 70 fampiizs sac ok s
Sw, @gi § Iy arer 2 WA WA 77
gFMATT  &r 4 Al & 9w A
AT @w S ¥ 15 €o W a4 @i
AT | W AY GARS § T I
2T F1 2 To ardtar fwar, qm 15
Ho @A FLF Fgl § A7 1 A UF =
ATE AgE AT SO0 § AL WA ARW F
i w3 T ¥ 7 ag 70 fEedver
T8 & i A7 woAr FTm g 2q
F arz o 0% J wif aw fod 7
ard wEf gaa €, fefegme whvez o
a4 AEY GAX § | HTU AGT AT A
T, FF AT ATH TN § ) gt

|
1
|
|
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FL 9NR 3% TqrAA MRy § AfEa
for q) agt & agi #vF ¥ &1 aiEl
T graa W wd) § e o7 paw
SIS & gHAT 4 denr 9@ {sraer
%, IAF W=7 U Wew A fzaraw,
3951 faaew 7 fear sra, &t e
gant W Tz WA B Awwq A4 20

vy fanfor wowar i 20~ gAT
FART T weaw & forad wgr w@r @
AT T FIH HIR A AT 1w
Al fagre & Fqaaw  faar & o=
Wi qaet gw faeg Zar mar o
g fagre ® wwedt g w1 wAH
STTET Aq@ATEY ATaT &, T3 17 ATE AT
# g0 & wa® sarar @ wdw gw
41 1921 AWYL FgH W A%
R & amg, 1021 % At ¥
G F AW AT IATAT FAFAAT HATAY
@ | Faadr AFed) 1 T 347 w(A
¥ @i &1 famdr & 0 atd St &
7zt 9¢ wWfgw & agt 0¢ ge wm AR
WE [ L LAT AT F1 78 AT & AA
T, 182 AT IEE Aa AA WT FA
g &1 WEW &1 WA, | AT, 3 WIH A
AAT # | 9T AL FTAEY FATAT AT
T 184990 ¥ # fHet w1 A8y AW
oA 3w far 15 argAw
fed m & 1 15 AgHw § A
F WAL FH FTH FAM ! 6 WA AT
IAHT GAT, TEAT, U §F A AT |
¥ wfe & F oo w1 v o7 W
0% WA F, W aw@ & WA F A
fawior & forr forrar 79 g9 o= ™
#, ¥ %Y d@wT Iawr 97 fwto won
afgd | 20 A FrAww I d3w A
Ar dzwe g § gy fmbo £
ATHAT &, 9T A qAT faqr S AW
awET A 5 20 geft wniww T
ZuT |

FHI a8 # AT &7 sgAear %
for ® % 3@ 9r 10 IR
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o A E, AT AR F FA9 2 FOEHA
= @ E sfmgmam # )
T & o 51 AR dohd wH
T 7 Agt g W0 e @ IAE
At w7 dwr g, wfFA @ o0r @
HAMEA AT GA AT 10 H A 8 AW
# 1 @z o et & ag A g #
foras o wiorEw ATz Wi 2 10 °
g "E g 2 fe A d AeA
F W 9 IET ACE A A WA
fom T gremd A1 aq afew o
7 fawr av agt Ig%T gergvw & 1 HAT
faen ¥z &, fafeae Bevanie 8
4—4, 5-5 Tx AF AG WA
7Y famar & 0 gw @ owow @@D
i e Al o AwA E 1 45 fam
# qreft e TS 2T AT 4 W qreEt v’
7 73 B ¢ Hfew qew fae
AwT a4 & zHET A oag 2 fa
agt & fagms Wiz owo qe w9 faed
awef & F 1 zmfad swwr war A
@ F | TARr FIEA A AV A
AT AT w1 Y F 0 fow e & Aw

w1 &, 3uq I A9 ARr AET
| faeft avg &7 A AWt TEF
@ & 1 wgwrd agAr W Y 2
AATT FT TIOAT AT FEAT AT
g

mmqg'm HiT AT am
mmfmﬁgw%&mmwo
wrEe [T F71 F1% o1 fowsrafea &t
7 fresr 2t adt & swwr AW owE

3'-'9
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fear Ay 2 | 97 wREIET 38 & AT
THIHAT # owarEE fEAT W oar #w
o9y fFar ar | 99 ATEIC 1977 A
aré A1 FEwr AW #e faar oA
T A% FUAT § W FT @ OE
a3 wgg & faws A& o war oA
IR w71 fr wgF wew WA & formar
FCATAT | qE HAT A7 e o
g frasr 7 faar fF g sroree
IF F owHw A1 A A@m w7
72 § | falt w1 ot agm w6 w7 @
Z 0w dr TR H, 21 97 aw
Hoqr w1 wroamezr adf @ fefeae
FTHEET W Al IAG T ATAT HT,
A AT TR I T g, qg
AT qZ A9H A7 3 | WL A gqw|
F ATZ HHAT 3T TET FHT § | FA
IO T IO AGET ANHLT  HH T
faar wmT £

ot FrwAl ¥ A ¥ @ agr 0

65 & 71 wqx AT H d=1 o @
2 HEYT 65 7 71 ®o AT famar =3
7 afwr, A%Ef, gwmed A faw
Frqe FAfaT A4 FTET A1z F2r oA
F omft A% FTET H owriT A
HTAT |

Al FFZIS § @41 w AHE AR
fAwear, #ffT @z 65 7 71 F
fagmr zr 1 o awaar g 5 oaw
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[#r Trw wwa gAT ae]

¥oar oy #iE Y 9 100 wOY
# ar st | wfae @ e wER
¥ w7y am gf f5 20-30 O
¥ 41-42 aF o foam W) gon
1 T 9% T AT W@ | 9g ww

IH AAY WTO ACH WTH! GAETC
o fr Rz 3% e gfear
6 ZATE AT | WY | TS gy
AT N6 FTAC AAA GF AN
1500 FIIT Tl W7 T,
aft 1 a & | afFw arseE a7
fr zhdT aET & g1 & Wx oF AT
WA & geft @ 1 iR B o 22
is ww feqr 9 @&y wOT A
¥ oF "iEHl T WX oF faemgere
¥ uwive ¥ @far A7 & faggw
fergr @< 10 B9 A F fa¥
mevay  fear, aE@d SwA wao §
fer | sEwr eR faee e
# a1, gufad at= & o7 uFET QA
am g% g & sEM ag fE
o farrae ot fg=l & &, ar
a7 fadt ® o sway 7 fad | w
¥ oarz IEET 10 g A 2 7w
57 Fg1 fF q@ 1 F1§ s F ar
Fu F71 5 wat =% 2, a2 wrf am
F FAH O£ | 10 AT T IF FI
wfaare a1 fad  #1T SwE w0 9T
fier 50 ot At &g e e 4
ga ® 49 faar a4 dReE< § owgh)
CEERE R G AR R E E I G R e |
7 TE@ & 7 vAT wgr f5ou| ow
ST AT & 65 BT, 10 IR
&9 FA T T, WA 50 gL A1MET,
65 W HIT FT | IW FT 50 AT
# fmmr mr 15 fgme, =

%%

4%
14

oy

|

Bill, 1982 244

g
{is

;
1

ar ¥w fear 8, o ¥ F g
wre fasmgare 7 forar &
,  AfdT e fege &
& &t 99 %1 s94v faar @
fefims & & 15-20
s | faaedw s0-
R FT @ !
Hz ¥z ¥ Fa
a agr foar 1 afew
& frm o
wAr LS A
g % A faedt 47 Wi gat
WA L AT A F 1 IEET  wwar

FEFEE
354

1-1

:

|
«%‘%
|

B
ey

L

:
E

iy
i

Frad w1 91 wrE A Fu-Sfee g1 9
a2 F¢ faar 1 ag 99 w1 A9 e

o & AW gl #7 w5re
gt eara & 9ET 0 fage
freer 21 do fvm @t fo
FOOT F AAF WM E | W W
gfemr 23" F Tmr ¥ UF A% wey
W UF TOE =ro g fer
g qF A gl g 7T F 1 HfE
Fr T &1 A1 Wa § fagre w7
g #, I & e &1 | &
W oag @ 98 frarm =g ww
FET ATRC W AT B O g
FL W &1 gw A F o famdr
arf g fF Fflm g & o fagx



245  Appropriation (No. 2)

ARz &r dfewaw  wTaTEE, 9@
e @ SNeE 1-7-80 ¥ far
T 91, A §F Aredtan w9 ¥
WA 6-2-82 §F T&T @I, A
a% et @l W rEd 1 0F
faufes &1 999 ?, 98 13-12-
g0 ®t faar m,  gw ArgAtET FHET
¥ gAY T 6-2-82 W TWTAAT )
W et Wit aw T e
¥ W FW AAANZ FTAT ATEET
} waar =efr oW aF adaw
ifar RagdAY I AT TR
ax fagre & st & wiw & fF oagt
WY ¥fAew s @ 1 faEw
T A o qiw 2 Br g g
T YT dWadty AT A 0 59 A
ivre frar mar ar AT S e
W fEE T § A wa ag 57 faav
1 f& wwfer F W 8 AR

-

Eee T B ARAC T (17 S =5 £
o A ¥ arfmegwd 5o =
Tz fRar s 2 0 W faEre
wyi oH Wi ag ArEeT agAr o @ g
fr =7 arl w1 Fees R e @
g % 9w fF g W aF
F1 §TE gt @ Wi gAT § 9
e wiem ofoa e g
Tz UeEtaE i ¥ A ares Wy
ol oew & gordl @Il Wt aEt o
fdrr WY W A WA @z omiw #
oy fagre mew 47 98 Wi S0
¥ gEr AMIT W AT 9TAT g9
fafga =7 @ w7 qefea § o T
qT IEET CAITCE | wTw Al dE

WY I FT WA @ 9 6

[3MAY 1982 ]

Bill, 1982 246

g w5 for @ g ag ¥ om
qat ¥ s0-9-79 mifmrm g &
Ay eEfs T oo mfe e
¥ ot wToaTy % wEwT A0 e
Wl T T FICETAT A AW aw
gH0 T TR L AW AR HE
CAR U R O B )
7z ot fagre & 41, 91T, 9 AN
g ST At aww ¥ ¥ AT oA
diwqr Wgar g ariw @ ¥ fao
qHR F1 FawEr  drenfare g
o = g § @ ¥ 9 fagre
¥ fegdw 71 g & & wifaw
¥ W@, W owwg T oary § s
T FETT FT E )

SHRI V. GOPALSAMY; (Tamil Nadu):
Madam Vice-Chairman, I am so greatful to
you for giving me this opportunity. Tre
Government of Jndia, of course, has been
taking all possible efforts, making grandiose
plans, to march the country on fhe road to
prosperity. But some important projects
which are very much essential and needed to
boost the economy of the country have been
pending for so many years due to lack of
perspective approach in some quarters.

One such project is the Sefhusamu dram
canal project. It is of great national
importance. But this project ha: been
gathering dust for all these year; since
Independence. In fact, there wer( nine
proposals between 1860 and 192( during the
days of British. Madan Vice-Chairman, at
present, India doe not have a direct,
continuous, naviga gable route round the
peninsula runn ing within her own territorial
water; Ships hav, to go round the island <
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Sri Lanka from west coast to the east or from
the east to the west. Hence, realising the
importance of having a navigabl, route within
our own territorial waters, after we gained
Independence, the Government of India
constituted a committee called the
Sethusamudram  project Committee in
December, 1955, under the Chairmanship of
Sir A- Ramaswamy Mudaliar.

Shri R. A. Gopalswamy was the Member
Secretary of the Committee. I feel it is my
genuine duty to put forth all the arguments to
emphasise the necessity and also the
importance of the project, i want, therefore,
to go into details.

The Committee charged with the duty of
examining and reporting on the feasibility
and desirability of connecting the Gulf of
Mannar and the Palk Bay, by cutting a
channel at the approaches to the Adam's
Bridge for enabling deep sea ships to
navigate in safety from the west to the east of
India, thig 4s the report of the Sethu-
samudram Project Committee. Before I quote
the conclusions, I would like to say that they
highlighted some of the reasons for executing
the project. For example, the Committee
pointed out the saving in distance by the
Sethusamudram Navigation Route. I quote:

"The distance from Tuticorin to Madras
via Sethusamudram Navigation Route will
be 316 miles. The distance by the Round
Ceylon-Route is 750 miles. The saving is
434 miles or 58 per cent. Similar saving
for a coastal ship voyaging between Co-
chin-Madras and touching Tuticorin
enroute to 44 per cent. For a voyage
between Tuticorin and Calcutta, the saving
is 26 per cent while for a voyage from
Bombay to Calcutta (touching Tuticorin en
route) the saving is 16 per cent."

Also the Committee pointed out the saving
in time-;

"The speed of ships naturally varies
with consequent variation in
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Bill 1982 248

th© tim, taken on passage at sea.
Generally, it may be assumed, that every
ship which uses the Sethusamudram
Navigation Route will save ,t least one day
and probably as much as 1.1/2 'Bays as
compared with the present. Round-
Ceylon-Route."

They came to the conclusion. I quote:

"In our opinion the two projects—
Sethusamudram project and the Tuticorin
Harbour project which have been referred
to us are so closely related to one another
that they should b, regarded as two parts of
one and the same undertaking—an
integrated Sethusamudram Project. The
main objective of such a project should be
visualised as the establishment of a new
Sethusamudram Navigation Route as an
alternative to the existing longer and more
exposed sea route round Ceylon. The
relationship between the Port and Harbour
of Tuticorin and the new route should be
regarded as exactly the same as the
relationship between the Port and Harbour
of Colombo and the present Round-Ceylon
Route. In our opinion, it is feasible and
desirable to design an integrated project
which will secure these objectives with
assured navigational safety and at a cost
which will be commensurate with the
advantages likeiy to be secured thereby.
The execution of such a project can be
completed before the end of the Second
Five Year Plan."

So this i; what happened. The Tuticorin
Harbour Project was sanctioned in the year
1963 for implementation. When it was
sanctioned for implementation and for
detailed investigation and execution, the
Government of India in September, 1963,
with the intention of taking up for investiga-
tion and execution the Sethusamudram Ship
Canal Project. as per the recommendations of
Sir A. Ramaswamy Mudaliar Committee,
decided at a meeting of the Union Cabinet on
12th September, 1963, that thia project
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should be included amongst the items for
advance action. It was, there-lore, decided in
the Cabinet meeting that Sethusamudram
Project should be' included amongst the items
for advance action. Naturally, again, "In
pursuance of this decision, a High Level
Committee with the Secretary, Ministry of
Transport, Dr. Nagendra-singh, LCS., as
Chairman, was formed in December, 1964."
The investigation work was started from May,
1965 and all possible proposals were
examined and the High Level Committee
submitted their detailed project report and
estimate to the Government of India in 1968
for the proposed Sethusamudram Ship Canal
Project. At flrst when the Rarrutswami
Mudaliar Committee submitted the report, the
cost was esimated to be Rs. 8.18 crores ami,
dating the year 1968 when the second
Committee submitted its report, the cost was
estimated at Rs. 37.46 crores. Bu< what hap-
pened after that? When the Cabinet itself
decided to include it for advance action, 'even
then both the Committees had favourably
supported and demanded execution of The
project. That was pending. I dont find fault
with the present Ministry. But the Gov-
ernment bas to give an explanation for what
reasons from the year 1968 the project was not
taken up for action. So, that was pending. And
I remember, in September, 1980 a press report
appeared in The Hindu that 'The Centre has
decided that the economics of the
Sethu:iami;c!ra*vi project to link the Palk
straits with the Gulf of Mannar by cuttin« the
canal made it unviable for implementation." I
realiy wonder. Anyhow, due to the best eflorts
of some hon. Members <>? the Consultative
Committae attached to the Ministry of
Shipping and Transport, the matter was again
referred to an expert committee under the
chairmanship of Mr. Lakshminarayan. This
expert committee visited Tuticorin and Mad-
ras, if I remember correctly, on Sth August,
1981. I also went there and I submitted a
memorandum to the expert committee. (Time-
bell rings)
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Madam, please don't rush me. Thus is a
relevant matter and only on this occasion I
can put forth my arguments about this
project. I have got some more points to make.

Even two days back a news item appeared
in the press that the Government has
informed the Estimates Committee that the
experts are examining the feasibility and the
viability of that project. The previous two
Committees have submitted their reports and
substantiated the necessity for implementing
the project. Years have passed and the
compelling reasons, on the other hand, have
increased. The economic situation of our
country of 1982 is totally different from what
it was in 1955. Now we are facing a fuel
crisis, an oil crisis. The whole world is facing
an oil crisis. Now, you see, because of the
distance—the ships hav, to travel from the
west coast to the east coast and vice versa-the
fuel consumption will be larger. Also our
foreign exchange is drying up because of oil
imports. The oil saved in a year by the cut in
the distance of the ships' voyages would be
roughly 72,000 tonnes. In Tuticorin the Go-
vernment has established a thermal

> plant. Power is the biggest problem in our

country and 18 lakh tonnes of coal is the
present requirement for the three units of the
thermal plant in Tuticorin, and also 4 P.M.
the Government has proposed to have a
super-thermal plant. In that case another 15
lakh tonnes of coal wili be needed, Coal
comes from Calcutta. Again that has to come
round the Island of Sri  Lanka.  Apart
from aU

' these economic factors. another important factor

that should be taken into consideration, is the
strategy of defence. Of course, in the Indian
Ocean, the super power rivalry is also going
on. The U.S. also seems to be going to have a
base or some recreation centre for defence
purposes in Trinkomallee. So, if the ships are
to go within our own ter_ ritorial waters, I
think it is high time
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that we had such , navigable route for our
own country. All th, ports, other then
Indian ports, in the Bay oj Bengal will be
directly connected with Tuticorin if this
navigable route is cut across. Of course,
Tuticorin will become as important as
Singapore because after the Tuticorin
Harbour Project was commissioned, the
performance has been more than the
expectations. The expert committee has
not submitted it; report, I understand.
Even on Friday, when I put my question,
I received the reply that the committee
has not submitted its report. Anyhow, I
hope that the Government will consider,
and I urge upon the Government to
consider, the importance and necessity of
implementation of this project. And I
request the Government (to graciously
accord sanction for taking up the
construction of the Sethusamudram Canal
Project. -

Secondly, I-would, like to say a few
words about the role of the Planning
Commission. This Planning Commission
is creating all sorts of hurdles as far as
Tamil Nadu is concerned. I do not know
why. When the Constitution was framed,
theie was no provision for the Planning
Commission. The Planning Commission
was established by a resolution of the
Government after that. Important
projects are not cleared by the Planning
Commission. They do not understand the
need to havs the spirit of the federal
structure in our country. There has been
a long-pending demand to have a mass
rapid (transit system for Madras; even
before there was a proposal for Calcutta,
a proposal for Madras was there. But
now the people of Calcutta have got it. |
am really happy. I do not have any
grouse over that. But even before there
was the proiwsal for Calcutta; the pro-
posal to have a mass rapid transit system
tr Madras was pending. The scheme
for Madras was not included

in the Budget proposals for 1982-83 by
the Ministry of Railways on the plea that
the Planning Commission has not
cleared the  scheme. The Planning
Commission, on it, part, has adduced
paucity of funds as the reason for not
clearing the scheme. Since the
Budget proposals ~ were made, the
Ministry of Railways, with the approval of
the Planning Commission, cleared
schemes for the electrification of the
Kazipet-Ballar-shah route in Andhra
Pradesh, the extension of Ernakulum-
Alleppey to Kayamkulum  route in
Kerala and the construction of the
Chitradurga-Rayadurg, section in
Karnataka. Only Tamil Nadu has been
singled out and discriminated against

although the scheme has been under
consideration for the last ten years
whereas the schemes of the other
Spates have come up only very
recently. So, this mass rapid transit

system is the immediate necessity of the
city of Madras, and I request the
Finance Minister and also the Government
«o look into this demand at least in the
Mid-Plan.review meetings which  will
take place in June, 1982 to  favourably
consider and give tha gre™n signal
(.'or the mass rapid  transit system.
I would also like to  request the
Government not to  wind up the office at
Madras.

[The Vice-Chairman (Dr. Rafej
Zakaria): in the Chair].

Before I conclude, I would like to mention
about one more point and that is the move of
the Central Government to abolish sales tax
on certain items and in lieu of that, introduce
an excise duty. Sales tax is one attractive
item in the State know It is a resourceful
ittem. I do not know why the Central
Government now wants to take away this
prerogative of the States and to introduce an
i excise duty. They may say that there is a
divisible pool and the State, will get their
share. But j this is again , way of
encroaching ' upon, trampling upon the
rights and
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fiscal resources and fiscal powers of the
States. I totally oppose this idea ot the
Centre; on behalf of my party and on my
own behalf.

I once again request the Government
to consider the Sethusamudram canal
projeci and also the mass rapid transit
system for Madras favourably. With
these words, I conclude. Thank you.

ot W qWT @ (ITT 979) ¢
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-SHRIMATI NOORJEHAN RA-
ZACK (Tamil Nadu): Mr. Vice-
Chairman, I am supporting the Ap-
propriation (No. 2) Bill, 1982, pn behalf
oi m, AI-ADMK Party. However, I
may«be permitted to point out certain
defects in this Bill. The voted figures by
the Parliament exceed more than Rs.
24,286 crores, but this Bill seeks to
authorise payment on the appropriation
of more than Rs.

*English translation of the original
speech delivered in Tamil.
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675646 crores from and within the
Consolidated Fund of India for the services of
the Financial Year 1982- . 83. In this Bill, I
regret to note that a sum of more than Rs. 60
thousand crores have been charged for
repayment of debt. Yet we do not find any
significant improvement in the conditions of
poor farmers/ minorities such as Muslims,
Chris- i tians and others and the women folk.
1 It has been reported on 25th April, 1982 that
the Government has borrowed a further sum
of Rs. 300 crores from IMF, but when we go
through the 112th Report of the PAC, it may be
seen that not even 1 per cent of the loan
amount has been granted in favour of farmers
from the funds allotted for the year 1973-74.

The Central Government has issued orders to
Tamil Nadu Govem-ment led by Hon'ble
Chief Minister, j M.G.R, that the loans
granted to the  j farmers should be recovered
even by force. When we see aU these things it
seems that the Centre adopts one policy for
itself, and adonts another for the States. Not
only this, but the Central Government does not
convey its sanction for our Plans which are in
favour of the poor people. = Mr. Mohammad
Fazal, Member  of the Planning Commission
has submitted a report to the Prime Minister
Smt. Indira Gandhi on 30-4-82 wherein he has
enumerated tht- stens to improve the Public

Undertakings of coal, steel, shipping,
heavy engineerings, fertilizers and
Petrochemicals  etc. I hope the Finance

Minister will look into the report and tr, his
best  to redress the grivances of the common
jpeople. Annroximstely a sum of Rs. j 121
crores have been sought to be j
appropriated i, regard to th* Depart, i ment of
Police pnme Ministry  and Delhi
.Administration. Not a single day  passes,
in Delhi without : murder, dacoitv
race and -suicide Hence  am  unable to
understand why so much amount has been
soueht to be atmropriated to* tho Home Minis-
try. I may definitely sav. Sir, Delhi ia the only
one citv in  India where there is no security
for the women- '
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folk. Itis the common opinion here
' that Delhi is not a city but it is hell.

1 Th, Reserve Bank of India i situated very near
to our Parliament House but is has been reported
only last week about a number of thefts and
missing of lakhs of rupees. This is a shameful
affair. It rias also been reported that the soiled
notes worth

j crores rupees which have been kept since 1978
for the purpose of destroying have been stolen
and distributed in so many parts of Northern
India. Hence I would like to request the Minister
that instead of making efforts to borrow money
from the foreign

I countries, he may devote some time to improve
the economic conditions of

i our country.

I am to point out that the grants-in-aid and the
allocation of funds sought for our Plans were not
taken into consideration seriously bv the
! Central Government.  The Central
i Governnment granted us only rupees 408
crores for the year 1980-81, but Sir, we have
spent rupees 456 crores for various plans in our
Tamil Nadu, Similarly, the Central Government
granted us only Rs. 514 crores for the
| year 1981-82 to our Plans but w, have actually
spent Rs. 620 crores for our Plans and Pro-iects.
Our Government has never drawn any money
through over-draft from the Reserve Bank and
we are sincerely implementing all the Plans and
Projects. Hence I would like to ask the Minister,
Sir, why only a meagre sum of Rs. 71l crores
were allotted for Tamil Nadu for the current year
ie. 1982-83. Our Hon'ble Prime Minister
Shrimati Indira Gandhi has
j announced he»- 20 point programme in the
beginning of this year, but our
i Revolutionary Leader MGR has announced 66
points programme for the development of our
Tamil Nadu and necessary provisions  have
also been
: made in the Budget this year. If we look at the
All India average for the last 3 years from 1977-
80, we may find that per capita income is only
Rs. 688, but so far ag our Tamil Nadu is
concerned, this income has risen up to RA 69.
We have also followed the Family planning
programme sincerely
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a, annnounced by late famous leader Sanjay
Gandhi, the beloved son ot our beloved Prime
Ministtr Indira Gandhi. When we see the all
India average, il may be seen the lowest birth
rate tar 1979-80 throughout India is only in
Tamil Nadu, the birth rate being 1.73 per cent.
Henc, I request the Central Government to al-
locate more funds for our welfare
programmes.

The Centre ghould not think that since
Tamil Nadu is ruled by another party, it may
not take up its Plans and Projects so seriously.
The Centre should come forward to help us to
progress in all the fields of developmental
activities with necessary allocation of funds
sought for.

Thank you.

SHRI P. BABUL REDDY (Andhra
Pradesh): Mr. Vice-Chairman, Sir, thank you
for giving me' this opportunity to express my
views on certain matters.

The Appropriation Bill sanctions drawing
of huge sums of money from the Consolidated
Fund of India for various services year after
year for over 30 years. Ever since India has
become a Republic, such sums are being
drawn and are spent. Bat the question is, are
they wisely spent? The main ills in spending
these amounts, according to my view, lie in
not having proper priorities.

Improper spending is also a reason for the ills of
the country. The result is even after spending so
much of money durihg the last 30 years, today wg
have 48 per cent of the population of this country
beiow the poverty line. Thig means that the amounts
that are drawn year after year are not being . spent
properly. In January, 1980, Madarn Gandhi went
around the country and said that if she was voted to
power, she would provide a working Government
arid she would not only j arrest the'growth Of price]
rise of ess- |

ential commodities but that She would also
reduce the prices. Now, two and a half years
have elapsed efter she has come to power.
Now, let us see what is the performance of this
Government. In the years, 1977 and 1978, the
wholesale price index woald shou that there
was an increase of only 3 points per annum.
As a contrast to it, the wholesale price index
for the years 1980 and 1981 shows that tb«.re
was an increase of 3 points per montK The
result is that in many areas iu these two and a
half years the rulinj; prices of essential
commodities marked an increase of 50 Der
cent. As a result of this enormous increase of
th-; price of essential commodities, the worst
sufferers have been the common people and
many others and particularly the people who
live in the vilages, the rural folk, mainly con-
sisting of the small farmers and the farm
labourers. They have been the worst sufferers.
Now, 80 percent of the population of this
country lives in the rural areas. That is why it
Is very rightly said that India lives in the
villages. What is the plight of these people?.
They are responsible for produc?!}/ more tn"n
70 per cent of the wealth of the country. The
question is: what share of the wealth that they
produce is permitted to be appropriated by
them for themselves and what share of the
wealth they produce is bein*; misappropriated
by others, the middlemen? As a result of this
improper deal given to them, you can see their
plight even after 30 years. I myself have seen
many villages in Andhra Pradesh. I saw them
30 years back wher. India became a Republic*
After 31 years, if you go and see those
villages, you will find that most of the streets
remain the same. There is no development at
all. The change is that more houses have
become dilapidated. As a contrast to this, if
you go to a city or a town or even a Taluk
Headquarters, you will find that they are
growing. The agricultural lands in the
suburban areas are being converted into posh
residential localities. The wealth that is
produced in the villages is going to the towns.
A few families are enjoy-
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ing Uie bulk of ihis wealth. That is the reason
why -ne fanners and tbe farm labourers are
having a very bad deal. I must say 'hat the
manner in Which we nave treated all these
people all these years shows that they are
being treated as B class citizens. The A ciass
citi/ens are the urban elite, the business
magnates, th" industrialists, the offlers in the
higher echelons of the Governm-nt service.
the executives jf the pu' lie sfftrr
undertakings and tne top executive's of the
private concerns. They arc A class citizens in
this country. What discrimination is being
meted to a farmer, I will illustrate.

If a farmer applies for a loan for Rs. 5,000 o
Rs. 6,(100, he has tn soend a minimum of Rs
700 or Rs. 800 ta get the loan sanctioned. Hg
takes tha loan either for installing n pumosnt o
for purchasing an electri? mrrter or an oil enging
if there is no electri citv available in that vllage
an,i he has to pay nearly 14 i.er cent interest. T
understand the Reserve Ban* sanctions the loan
to these land develon-ment banks at 4 per cent
But bv the time it is handed over to the smal
farmer, he has to p.-\y 14 per cent in terest o]
this loan. As agamst that take thr case of urbar
elite. A man who proposes to .-s'ablish a five-sta
hotel will get two three crores of rupees fnm
these financial institutions I have gone into ;omg
projeci report. Qn these two or ta ee crores o
rupees, the rate of interest he pays is 10 per cen
or 1l per cent. But if a poor farmer applies fo, 4
loan of Rs 5,000 or Rs. 6.000. he hos to pay
throueh his nose at 14 Der cent per annum. Wha
is more. The loans are very promptly recovered
from him. but not from the urban eli’e. We ha’¢
seen in newspapers that some film stars have tq
pay ineome-ta< of Rs. 20 I~khs or Rs. 40 lakhs
And tb-; total amount of income-tax due is Rs
600 crores. But uo effective steps are taken tq
recover it. But if a farmeij defaults, you eo and
attach bis cattle and then his agricultura
implements also. Of course, i
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now under the law. it is exempted. They
cannot do it. But even the small moveables
which can be attached are attached and they
will sell them and recover from them. This is
the raw deal which the farmer is getting.

Now, Sir, I want to say a word about this
Agricultural ~ Puces  Cv.irnission.  This
Agricultural Prices Commission is loaded
with retired IAS officers, the business
representatives, and the representatives of the
industry. Only one person from the farers or
from the growers would be there. The esult is
that while fixing the value of tbe agricultural
produc’, this Commission does not take into
account the labour spent by the small farmer
and the members of his fam'ly. They also do
not take into account the capital investment,
that is, the value of the land. As a contrast,
when fi Tariff Commission prescribes the
value of goods manufactured by the industry,
they take into account the managerial
expenses. They als> take into account the
interest on investment Bat these things are not
tak?i into account by the Agricultural Prices
Cimmission. They merely take the gross
yi>ld. Suppose the gross yield is Rs. 1,000,
the cost of inputs—cost of pesticides, fer-
tilizers, labqur expenditure—is Rs. 500. They
arrive at Rs. 500 as the net yield from one acre
of [ind These farmers do not have in three
remitp villages any other source of income.
Their family members have to depnd upon
that. It is out of this that they have to educate
their children They do noi have any side
business. They do not have part-time jobs.
How do they get on? These things are not
looked into at aU because they ar, B-class citi-
bens. Thi sort of thing cannot go Qn. This
elopsided operation of the economy should be
stopped.

Sir, there is another thing that comes to
mind and I will say a word about it. That is
about the atmosphere that is prevailing in the
courts. I am myself a senior advocate in
Andhra Predesh High Court. I know what it
is. This power to transfer in the hands of the
Executive is hanging sa a Da-
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modes sword on these Judges. There are
400 High Court Judses in this country.
All of them ar, mortally alray w''*! ~
thought that, if they displease the
executive, they may be transferred to far
off places. Peonle may say, 'What does it
matter if he is transferred?.' If an young
1AS officer is transferred irom one place
to another, it makes vo difference. But
the average age of a K:gh Court Judge is
about 52 years. It is at that they have
problems to settle their children they
have to arrange the marriages of their
daughters nnd also to settie their sons. If
he is transferred to a High Court which is
thousands of miles away at that point ol
age, he would consider it as the severest
punishment. I am not pleading that the
power to transfers should not be there at
all. Perhaps, if it is properly utilised it
may go well to establish a good and
independent and fearless judiciary in the
country. But the power should not lie in
the hands of the executive. Today if you
go to any High Court, you will see that
the major litigant in th, High Court is the
State  Government, the executive
Government and if the power is given to
that executive Government to transfer a
judge from one place to the other, which
the judges consider it as the severest
punishment that can be imposed on them,
then how can you expect them to act
independently. I have myself seen visible
signs of fear haunting the judges that if
they displeased this exe-cuitive, they
would: be transferred.

The procedure for transfer under article
222 of the Constitution of India is that
the President of India in con_ sultation
with the Chief Justice of India, would
transfer the judges. The President, ,s you
aU know, the hon. Members know, acts
on the advice of the Council of Ministers.
So, ultimately, the power of transfer is in
the executive, which is a major litigant
before the judges. More often now the
Central Government nd the State Govern-
ments when there are some cases be-
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fore the judges; the, unnecessarily
introduce their prestige into it. So, the
judges are afraid of this power oi
transfer. There is , very good case for
amending article 222 of the Constitution
and vesting the power of transfer in a
committee of judges consisting of the
Chief justice of India and four seniormost
judges of the Supreme Court. But till
such time as the Constitution is amended,
I very humbly suggest that a convention
should h, developed that unless the Chief
Justice of India and the four seniormost
judges approve of such a transfer, no
judge should be transferred Unless such a
thing takes place and the judges are
assured that they would not be
transferred without the approval of the
committee comprising Supreme Court
Judges, the judges would be haunted with
the fear of transfer. (Time Bill rings)

The recent judgement of the Supreme
Court has created a further scare in their
minds. The Supreme Court has now
approved that the ultimate power vests
with the President on the advice of the
Council of Ministers. This has added to
their fear. In these circumstances, I think
that a convention should be developed. I
appeal to the Government that that
convention should be very loudly pro-
claimed and then only the proper at-
mosphere which is required for the
impartial functioning of the courts wili
prevail. I need not say that for a
successful democarcy there must be an
indegendent and fearless judiciary.
Without that, and if there is no inde-
pendent judiciary, democracy would be
another name for dictatorship.

Ht gwdE AT FAT ;I
quTser wWetew, Wt st ag fafaer
fords gt A fR=TE & A wma
g W fadaw qv s+ sviw +@ &7
3O wgEqr  fagt 4 W oft o
A foaw aEd T G F AT ATFE
foar a1 | Ffew wgr aw o A
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qq O I ARHT B\ T S
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ST AT AW e O8 U FE T FE
T E A IH GAT WA wTAT N
qt g%, dar @ & 3 9T 9T |
dar @ AT EA ST 97 MT @H
FT AWM OFF 9L | T GgF F@T
grm Hivd av A1 @ w9 G
T FREA 9T | 94T @ wE e
A7 W F 9% TC AR @F w7 W
Fea% WEEl & waw  ww | few

framd ax =s @1 WrE 12.47
THZ | AT W A9 FEW 9%
1.83 TGE @9 &1 W & | 98 WX
qET FUWT 9 @ &7 Wr & 13,58
Tde W ar fwm woaw f@
@M% 5.50 ge | wufar d @
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T W g fe e g
g & 9T 69.7 YTHE HIT #A
7 & fegmam & 70 iz w@vn @4
YT W g §, WEr 9% 9 s ¥
far s ¥ w9 ¥ ami W &6
9% 5.85 UWHe @9 T @ § | A
FEEHE AT & @
AT AEY 97 5 qHE @H FC A G
F A € FEWi 9T 13.58 Tz
ad w1 @ § ) fegmm & wwm
7 100% ¥ H 6 wo IMAT 9T W@E
#9 | gafar A% #wr f5 owoe
i @t g wE &1 W qET Aww
aw fasdlt 3w w41 W e few
Tt % afs ag wrer e dew
AT §F G GAH GEL JAT qAF |
FIET TIAT AT BT AT GaT 2 A
ag fegam & g & A few-
AW B oaey ¥ feil W oag aar
fray w7 9 fe g7 Wit & 99% =W
i frgem 8 5 w76 g
126 W § | 99 A6 # fgegmm #
AT 7 §T | fa & fr 1 ame
68 ET  WET s oawe
Framw g3 9 € fF o9 aw 2
AM@ 50 BWTC 112 war & famr
qgare wf §, Afaw ag fawer o wr
At & 91 w0 T wer & wo
77 e ot & e ot @ 1984-
85 % fggmm A1 UEm O ®
adr &1 fgear 32. 90 9% 21 ST )
gl @Y & T W@ q 33 TE 9
AWEAT  EFIT F@ W 9¢ a@W  Har

6 9dz | § duwar § ¥ ag

TG B, W A% TE 2 | WY
a1 @ ¥ oo w4, afew sw

913 F4d 7o § W ET AT ¥ fag
forerare waat o ff S sgTE g 9
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¥ wewx wné @ IR A et
1 @ # e gf A ag s T
T %1, G w9 faar @ 9@ @ A
aréff  fwar, qawdr g€ @t ag o W
it %t awg ¥ gf , wEEr 93T A ;@
T waar aEl F Freor quw | I §re
A9 AT WE I o9 # ) WY
a4 41 gy @ ag W Saar el
7 dar 5T | qF WIS FET, W7 AW
M TAAT GET 9X WgF 9 & 1 sy
TW WA G ST, W9 WA aew
F1 awan qEt F o e Hifed | ag
¥ afan o @ § i wgt Wt Grevard
T oA i & W gEwr Seer
qrff ¥ TR T R T & 1 6T 1978
NI IO WET 4890 FU® wHET
w1 faaelt war @ we a7 At A &
1979 ¥ 5396 ¥4z & MY W7 A7
1980 W 98 4760 FUT W 4T |
a9 1981 ¥ 98 3444 FIF G T |
av 1975 # fadelt #ar & yoraw W
T A AT T & ATwTT 9, At
qroe off AT oq FOT & T ar &
1979 ¥ syt sarar faeiy qar w1 Wy
7 x| afee fex O W 9o i
Zi% 7 el & 5 99 mmafeat s
o A AeEre T wT R

A WY § Ag W wET g §
fr 1978 # forpam & &wma ¥ 9@
FaeT arEr &1 gra< 41 T, 99 wE
aop & &om AT 7§ I9 WA 260081
ey fFdaTe &1 47 99 fF 1980
¥ o @@ @ qw A7 T, 4% 267291
foaitar @1 | § WITH gEAT ATEAT §
e @ar wiwE @ T & 7 odar W
srak grg & faar sy o ww gH
frar A7 AR FATRT WITHT AN AT FH
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AT wigar § f wrewt dar w7 fan
g | fatar & gz, T & e,
b F i, umfasrd swE %
udz, @i fyw & ude, ag qoec
oY 30 avER & ogrd ¥ gw dar ¥
w0 & foq &4 7 facar &1 16
#9491 9T 968 AT TIAT AHTAT
2 9T 014 9@ FT A7 § A AgAr
g 7g @A | g frErsr 18-19
FUT 5947 fawar & IO W W
THET AGT WT BT 2 | ZET T FI¢C
114 @ ST FHET § 9K 20 W@
wTT AgE A E oA ¥ o
g 91T 39 2 FUF §TAT 21T 92 qTH)
2| WEAATT 9T 16 A BT JAET
¢ femfaat 9T 6 0% 88 7@ wwT
I 2 | AL TT 19°FTG WG IR0
29 A U 9¢ 6 FUT 23 AR
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THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE. (SHRI SAWAI
SINGH SISODIA): Sir, in this discussion 16
hon. Members have participated. I am very
much thankful te aU the hon. Members who
have giver their valuable suggestions. They
havt given their observations based on ex-
perience and study. I am very grateful to the
hon. Members who have supported the Bill
before the House with positive reasonings.

Sir, as you are very well aware, the
1 discussion has gone beyond the scope
of the BHI and it has covered the
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economic situation of the country, the
political situation, the administration of the
different States and many other important
subjects, though not relevant. I will not like to
take the time of the House in replying to those
subjects and points which have been under
discussion during this budget session in one
form or the other—in the general discussion
on the budget as well as in the discussion on
the Motion of Thanks to the President's
Address. But certainly I will be doing
injustice if I do not place the true situation
before the House regarding some of the points
which have been very emphatically put before
the House. There are many general points and
some specific points which I should reply to
place the real situation and full facts before
the House. I can divide the whole discussion
into nearly eleven points: price situation and
inflation, monetary and credit policy, trade
deficit, debt servicing ratio, standing councils
system, adult education, regional imbalances,
specially regarding Bihar—many honourable
Members have spoken regarding the
economic situation of Bihar, its back-
wardness—Asian Games and expenditure on
them—my friend, Mr. Kulkarni is not here;
he raised a point and stated that crores of
rupees have been spent on Asian Games
unnecessarily; therefore, I am duty-bound to
put the real situation before the House, how
much has been spent on Asian Games.—in-
come-tax arrears: this question has been
raised many a time before the House; at the
time of Question Hour during replies,
supplementaries and other discussions; and
yet, this question has been raised and I think it
is necessary to put some facts and figures
before the House. Then, my friend, Mr.
Gopalsamy, is not here; he spoke about the
Sethusamudram Project.

As regards the first point, the situation is
like this. Honourable Members are aware that
concerted efforts have been made by our
Government to moderate the inflationary
pressures in the economy. As a result of these
measures it has been possible to bring
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down the rate of inflation substantially. In
fact, on a point-to-point basig the annual rate
of inflation measured in terms of wholesale
price index has become negative. It is—0.5
per cent as at the week ending April 17, 1982.
This may be compared with 17.4 at the same
time last year. Even on the basis of the annual
average the rate of inflation of 9.1 per cent
during 1981-82 is substantially lower than
18.2 per cent in 1980-81 and 17.1 per cent in
1979-80. The improvement is also reflected in
the consumer price index which has declined
from 14.4 per cent in August, 1981 t; 9.5 per
cent in February, 1982. However, the
Government i; not complacent in this respect,
and I want to assure the House that the price
situation is being carefully reviewed and will
continue to be an important objective of
economic policy of this Government.

Some Members have touched monetary and
credit policy. I wanted te be brief but it is
necessary state the true situation with facts
and figures. The honourable Members are
aware that the country has passed through a
severe inflationary situation during the last
three years. In this situation monetary and
credit policy has played an important role in
curbing the excess liquidity in the system and
in restraining the expansion of bank credit.
However, it was all along ensured that the
genuine credit requirements of the productive
and the priority sector are adequately met. I
am glad to say that it has been possible to
make an effective use of the monetary and
credit policy in achieving relative price
stability in the economy. Considering the
substantial improvement in the price situation
and certain localised problems facing certain
industries some relaxations have been
announced by the Reserve Bank in the credit
policy recently. For example, the cash reserve
ratio has been reduced from 7.75 per cent to
7.25 per tent effective from April 9, 1982, for
the non-resident (external) rupee account it
hag been reduced from 7.75 per cent to 3 per
cent. With a view to improving the financial
position of the banks
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the interest rate payable by the Reserve Bank
on cash balances of the banks in excescs of
basic minimum has been raised from 7 per
cent to 8 per cerit effective from April 1,
1982. The refinance entitlement for food
credit has been liberalised for food procure-
ment and for the export sector. Another
substantive measure to encourage the term
deposits of the banks is the exemption of the
interest on these deposits from income-tax. |
am sure these measures would help ease the
situation by improving the financial position
of the banks. Hon'ble Members would thus
note that these policies are being constantly
reviewed in the light of the emerging trends.

I would agree with Dr. Adiseshiah that the
balance of payment situation continues to
remain difficult, It was he who raised this
point. Trade deficit during 1981-82 i likely to
exceed the level of Rs. 5,800 crores during
1980-81. This has been the result of substantial
deterioration in terms of trade particularly in
the bulk items such as I-'OL. fertilizers, steel,
etc. These are also commodities in which
the country has built substantial ~ productive
capacity and. efforts are made to create further
capacities. During  1981-82 domestic
production of these items has shown notable
improvement which is likely to continue in
the following year. As a result, imports of
these items are expected to slow down.
However, the import requirements for
achieving the production targets for the Sixth
Plan are equally large and growing and have fo
be met. Unfortunately mainly due to
unavoidable factors our experts have not shown
the desired level of buoyancy. = The country
is making every possible effort to promote
exports substantially. A large number of
steps have been taken and further steps
have been announced recently. It would
thus be clear that every effort is being made to
reduce the trade gap and to stabilise the
overall balance of payment situation facing the
country.
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Regarding the debt servicing ratio, 1 do not
subscribe to the figures wWcl* Dr.
Adiseshiah has mentioned. How ever, in view
of our effort to meet the severe balance of
payment situation We have taken recourse to
borrowing from the multilateral ageneies
including the IMF and also to commercial
borrowing. As a result, it is inevitable that our
debt servicing ratio would increase in the
coming years. However, I want to assure the
House that our overall approach in this regard
is guided by the principles that the cost of
borrowed funds from abroad is minimised and
our debt servicing obligations are not allowed
to exeext the prudent limits.

The last point raised by Dr. Adiseshiah was
that a large part of expendi ture is shown as
charged on the Consolidated Fund and he
wanted to know why this was so and what was
the basis for this classification. In this
connection I would like to invite the attention
of the Hon'ble Member to the various
provisions of the Constitution, particularly to
articles 112 and 293 thereof, which specify the
items which are charged on the Consolidated
Fund. As he would notice therefrom the
redemption of public debt <md interest
charges thereon and loans by fthe Centre to the
State Governments are some of the item, to be
treated as charged expenditure. Since the ex-
penditure provisions shown in the Ap-
propriation Bill are on a gross basis, there is a
provision of Rs. 55,000 crores for discharge of
treasury bills. A provision of about Rs. 4,000
crores for payment of loans to States ha also
been made which is to be treated as charged.
These constitute the major items of charged
expenditure.

Similarly, interest changes and payment of
share of Union Excise duties to States are also
required to be treated as Charged expenditure
according to the Constitution and the law
passed by Parliament. It is in view of these
Constitutional and legal provisions that a
very large proportion
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of gross expenditure has to be classified as
charged. However, the Parliament has full
right to discuss these appropriations. Then,
Sir, Shrimati Ila Bhattacharya also raised
some ooinis in connection with Tripura and. hi
this connection, she wanted to know the
position of the paper mill there. Insofar as the
question of setting up of a paper mill in
Tripura is concerned, it may be mentioned that
the question has been examined in detail in
consultation with the Planning Commission
and the Ministry of Railways and it has been
observed that the existing railway line on the
Lumding Badarpur section of Northeast
Frontier Railway is having inadequate
carrying caoa-city even to meet the
requirements of the Cachar paper project of
the Hindustan Paper Corporation which is
already under implementation. Considering
the transportation requirements of a major
project like a iaper mill, the carrying-capacity
of the Railways is insufficient to cater to che
requirements of a paper mill in Tripjra. The
Ministry of Transport and Shipping have,
however, been advised to investigate the
possibility of utilising the water ways through
Bangla Desh, It is only after these matters ave
studied in detail that an investment decision
can be taken on the matter Of a paper project
in Tripura.

Sir, Mr. Sezhiyan has raised some points
and, first of all, he mentioned that the
standing committee system should be
introduced. 1 do appreciate, Sir, that in both
the Houses this cystem has been supported by
many honourable Members and this
Government has always supported this and
the utility thereof. But a definite decision has
not been taken and this point is under
consideration.

Sir, in his speech he has mentioned that the
provisions for irrigation, power and drinking
water suply are not in tune with the Sixh Plan
priorities. Sir, the honourable Member is
aware that the Planning Commission fully
takes into consideration all these priorities
and th« Budget makes the
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provisions accordingly. In fact, as the
honourable Member knows very well, the
Central Plan outlay of Rs. 11,000 crores is in
the shape of increased Plan allotment and it is
27.6 per cent more than the outlay of 1981-
82.

SHRI ERA SEZHIYAN: It is 27.6 per cent
more than the Budget Estimates of 1981-82.
But about 19 fer cent above the revised
estimates.

SHRI SAWAI SINGH SISODIA: 1t is 27.6
per cent more, than the Han outlay of 1981-
82.

Then, Sir, regarding Bihar, many
honourable Members have spoken that Bihar
is very backward and industrially also not
much has been done there. In this connection,
Sir, as far as Bihar is concerned, I would like
to mention that a total Plan outlay of Rs. 070
crores has been allocated for Bihar which
includes a Central assistance of Rs. 273
crores. Bihar, being one of those States whose
per capita income is below the national
average, has been given special weightage in
the allocation of Central assistance for the
Sixth Plan. Other than this, Bihar has been
allocated additional market borrowings of Rs.
222 crores during the five-year Plan period
over and above the normal market
borrowings allowed to all the States. Bihar
also benefits from various other Central
programmes. However,, there is a limit to
what the Centre can do to the States and it
will be for the States themselves to raise
resources for their development programmes.

Sir, regarding the Asian Games ex-
penditure, one point was raised that 200
buses are going to be purchased and that it is
a mala fide transaction and that other
underhand dealings are there. Sir, this is not
the situation. Il is very easy to raise
objections or te raise one's finger or say
whatever on« likes. But that is not the real
situation When the House would come to
knov of the real the position. It would b
surprised to know how such objections were
raised,
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The Transport Arrangement ~Committee of
the Special Organising Committee tor the
Ninth Asian Games, 1982 is looking into the
question ot transport arrangements ior tne
participants. The Maharashtra State Koad
Transport Corporation has been asked to
provide 200 deluxe buses. Chese will be 35-
seater, and will be wused tor -carrying
participants, etc., staying in the Asian Games
Village. Tne Ministry of Shipping and
Transport are in touch with the MSRTC and
fiave moved the Ministry of Finance tor a loan
assistance of Ks. 6.60 crores from the LIC tor
the purchase oi tbese buses Dy the MSRTC.
The hire charges for the buses will cover
provision tor haltage, salary of the drivers and
the guides, cost of uniforms, Asian Games
colouring scheme and provision of aditdional
iitments. The buses have been promised to be
made available by October, 1982. The buses
will be equipped with public addres, system.
The Planning Commission Lave agreed to
include the loan requirement of Rs. 6.6 crores
by MSRTC in their annual budget 1982-83.

Regarding the Asian Games, the ex-
penditure position is like this. The entire
expenditure to be incurred by the
Government of India on Asian Games is
budgeted under the Ministry of Education and
Culture's provisions. The total estimated
expenditure on Asian Games as approved by
the Cabinet in November, 1980, is Rs. j4.33
crores, out of which an expenditure of Rs.
32.67 crores has been booked up to 31-3-
1982. The Revised Estimates yet to be
finalised may come to Rs. 60.82 crores. So
there iy no question of Rs. 1000 crores to be
spent.

Sir, regarding the expenditure on other
facilities, such as fly-overs, electrification of
ring railway, widening of roads, etc., these
are not Asiad projects but have been
advanced so 3s to be  useful for Asian
Games, 1982.

Sir, as regards income-tax raids, |
do not want tO take mnrs timo "-f *v>«
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House. But some hon. Members have raised
this poim, ana 1 am glad t, in-torm this House,
Sir, that this year, m lyai-82, the number of
income-tax raids is 4,282 ,nd th, assets seized
ars worm AS. 3u crores, wnicn is ihe Highest in
the history of the Income-Ux Department. As
regards arrears, Sir, income-tax arrears up to
31-3-81 a'e Ks. Bab crores, It has been
mentioned many times in thig House that the
realisation process in regard to arrears is
controlled ny an Act and tne concerned Kuies.
And according to this Act and Kuies, 11 a
party is aggrieved, he is entitieu to go Deiore
the triDunai, uetore tne Hign Court and beiore
the toupieme Court, and naturally il a stay is
granted, tne Department cannot proceed in
realising or in taking further steps towards
realising the arrears. Ana, thereiore, these
arrears are there, xiut as rar as the Department
is concerned, we have a separate Department
ior this purpose, and on every proper occasion
monitoring is done, and this is a very importan
woi'K. The Commissioners of Income-tax in
their jurisdictions must try tneir level best and
there shouid be no slackness and no delay on
their part, and in case of any lapse, necessary
steps against these officers will be taKen.
Therefore, the Department is not at fault. The
Department is trying its level best. But there
are procedural, judicial and semi-judicial
processes in which the Department has to
obey the orders of those authorities.

Sir, regarding the last point about Sethu
Samudaram Project, 1 would say that this
project has been under consideration for a
pretty long time. As the profitability and
viability of this project wag not very clear to
the Government, the Transport and Shipping
Ministry has appointed an Expert Committee.
The Report of that Expert Committee is
awaited. As soon as the report is available,
necessary appropriativ, action will be taken.
Therefore, I would request the House to
approve the Appropriation Bill. The
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if I have not replied to the various-points and
suggestions made by them. It may not be the
appropriate time to reply to all those
suggestions.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
services of the financial year 1982-83, as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, We shall take up clause-
by-clause consideration of the Bill. There are
no amendments.

Clauses 2 to 4 and the Schedule were
added to th, Bill.
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Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SAWAI SINQH SISODIA:
Sir, I move;

"That the Bill be returned."

The question was put and th, motion was
adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The House standg adjourned
till I o'clock tomorrow.

The House then adourned at
thirty-eight minutes past five of the
clock till eleven of the clock on
Tuesday, the 4 th May, 1982.



